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information :- 

ACT No. 27 OF 1994. 

An Act ro provide for the wtnbliishment oj cr Mtmzc 
poralion for the City of Ttruchirppnlli. 

commencement. . -- - 
" (2) It extends to  the City of Tiruchirappa Ili. 

(3) It shallcome in to force on such date, as the Government may, by I 

aotification, appoint. 

2. In this Act, unless the context otherwise requires,-- 

(c)  " Council" means the Municipzt Council of Tiruchirappa lli ; 
(4 "date of the commencement of this Act" means the date appointed 

land& sub-section (3) of section 1 ; 

(e) " Government" means the State Government ; 
(f) "Municipality" rn:ans the ~iruci~ira  ppalli Municipality ; 

, ": ,"+' ... p 

corporation shall, by the said name, be a body corporate, having I -  

sion and a common seal with power to adquire. hold and dispose '1 

to enter into contracts and may by its corpbrate name, sue and be 

'*, 

$ 
i ' 1  



this Act shall be,- sthorities. 

(1) a council ; 

(2) a standing committee ; 

(3) a Commissioner ; and 

(4) a wards committee. 

:onstitution of 5. (1) Save as otherwise provided in sub-section (2), the council shall consist 
ouacil. - of such number of councillors elected in the manner laid down in this Act as may 

bc fixed by the Government, by notification, from time to time, so, however, that 
the total number of counciliors of the council shall not exceed seventy-two at any 
time. 

(2) The following persons shall also be represented in the council, namely :- 

(0) not more than two persons who are not less than twcnty-five years 
of age and who have special knowledge or experience in municipal adminis- 
tration, to be nominated by thr: Governlnent : 

Provided that the rcrson nominated under this clause shall not have the rigbt 
to vote in the meetings of the council ; 

(b) the members of the House of the People representing constituencies which 
camprlse wi~oiiy or partly the area of the corporation and the n~embe~s of the 
Councrl of States registered as electors within the area of the corporation ; 

(c) as nearly as possible on:-fifth of the members of the State Legislative 
Assembly representing coilstituencies which comprise wholly or partly the iuca 
of tho corporation to be nominated by the Speaker of the Legislative Assembly 
by rotation every year : 

Provided that while nominating such members by rotation, the Spaker of the. 
Legislative Assembly, shall ensure that as "far as possible all the members repre- 
sonting constituencies wbich comprise wholly or partly the area of the oorpomtioh: 
are given an opportunity of being represented in the council ~ . t  . tat  once durbg 
the duration of the council ; 

(d) the Chairperson of th.: committee, if 'any, constituted and it they 
ere not councillors. 

(3) Seats shall be reserved for the persons belonging to the Scheduled- 
Castes and the Scheduled Tribes in the council and the number of seats so reserv&- 
shall bear, as nearly as may be, the same proportion to the total number of seats 
to be filled by direct election in the council as the population of the Scheduled. 
Castes in the City or of the Scheduled Tribes in the City bears to the total population 
of the City : 

Provided that for the first election to be held immediately after the date of the- 
commencement of this Act, the provisional population figures of the City as 
published in relation to 1991 census shall be deemed to be the population of the 
City as ascertained in that census. 

(4) Seats shall be reserved for women belonging to the Scheduled Castes. 
arid the Scheduled Tribes, from among the seats reserved for the persons belonging 
to the Scheduled Castes ancl the Scheduled Tribes, which shall not be less than 
one-third of the total number of seats reserved for the persons belonging to t h e  
Sc:heduled Castes and the Scheduled Tribes. 

(5) Seats shall be reserved for women in the counkil and the number of seats 
reserved for women shail not be less than one-third (including the number of seats 
reserved for women belonging to the Scheduled Castes and the Scheduled Tribes). 
of the total number of seats in tile council. 

(6) The reservation of seats under sub-sections (3) and (4) shall cease t* 
alive effect on the expiry of the period specified in Article 334 of the Constitution, 



-- 

- 
(2) An election to constitute the corporation shall be completed,- 

(a) beforc the expiry 01 its duration specified in sub-section (I) ; or 

I 

" t ' :  , 

I 

Act, 1920 not .- ' 

cesser shall not affect,- 

otwithstanding anything contained in sub-section (I), all appointments, 
, notices, rules, bye-laws, regulations, orders, directions., licences, 
schemes; forms and powers, made or issued or conferred under the 

nicipalities Act, and in force on the date of the commencement 01 this 
, 30 far as they are not inconsistent with the provisions of this Act, continue 

8. (1) Save as otherwise expressly provided herein, ail the provisions of the 1981 Applicatiou ot 
4ct, including the provisions relating to the levy and collection of any tax or fee are the provisions 
hereby extepded to and shall apply, mutatis mutandis to the corporaticln and the ot the 1981 
1981 Act shall, in relation to the corporation be read and construed as if the provisions Act to the 
of this Act had formed part of the 1981 Act.2 corporation. 



(6)  any reference to the Coirnbatore Corporation, corporation of Cdm- 
batore and Municipal Corporation of Coimbatore, shall by reason of this Act, be 
coostrued as a referen ;e to the Tiruchirappalli Corporation, Corporation of ' Tiruchi- 
rappalli and Municipal Corporation of Tiruchirappalli, respectively. 

TransitionaI 9. (1) All property, all rights of whatever kind, used, enjoyed or possessed by, 
provisions. and all interests of whatever kind owned by, or vested in, or held in trust by or 

for the council, with all rights of whatever kind used, enjoyed or possessed by the 
@id council, as well as a l l  liabilities legally subsisting agdnst the said council, 
s ha 11, on and from the c'ate of the commencement of this Ac? affd sub~ect t o  such 
directions 7s the Government may, by general 01 specie1 order, gxve in this behalf, 
vest with the corpolalicn. 

\2) All anenrs of tr)xes or other payments by way of composition for a t2& 
or due fol expenses or compensation, or otherwise due to the s a ~ d  colr~lcil ou t h e  
date of such commencement may be recoverec! as if they kd accrued to the corwra- 
lion P ~ L .  mcy be recovered ?s lithe s ~ i o  al;ears or payments hcd become due, unoer 
the provisions of this Act. 

(3) All taxes, ftes and drlties, which immediately before the d ~ t e  of t  he com- 
mencement of t  his Act, were being levied by the said council, sha I1 be deemed to  have 
h e n  levied by the corporation under the provisions of this Aci and s h a l l c o n t ! ~ ~  t c  
be in force accordingly until such. taxes, fees and duties are revised, cancelled a 
superseded by a uyi hing done or s ny 3 ction tcken cnder this Act. 

(4) All promdings taken by, or against, thk council or .authority or an) 
person under the District Muuicipalilies Act, may be continued by, or agzinst, the 
corporation,, authority or person as if the said proceedings had been comrnenced~ 
under the provisions of this Act. 

(5) Any action taken under the Distlict Municipalities Act, by a'ny authority 
be61 e the date of such commencement shall be deemed to  have been taken by the 
authority competent to t:lke such actionunder this Act as ifthis Act had then beenia 
for&. 

1 
J 

8 ,. -1b , ,.. ( . \. 4'%?2., :..% , .. . , - 
1 (a) the terms and copdition s nppbhble tb & ~ l i  krflicera'aad employees" con- 
I sequent on their absorption in the service 01 the corppration.shs 11 not be less fa v~lrr:. 

able than those applicable to  such employees immediately before the date of such. 
comaencement, AS regards pay and allowances, leave, pension, gratuity, providmt , 

fund snd age of superannuation ; and 
'- ., 3 . 



esponding division of the corporation. 

(I) the council, I 
(2) the standing committee, 

(3) the Commissioner, and 
I 

(4) the wards committee. 

(c) of the commissioner, until a Colnmissioner is appointed by the 
Gnvernment and such officer may, if the Government so direct, :.eceive remuneration 
for his serviccs from the municipal fund. 

(4) Until a new Special Officer is appointed by the Gokernrnent under sub- 
section (I), the Special Officer of the municipality functioning immediately before 
the date of the coinmencelllent of this Act shall be deemed to be the Special OAicer 
of the corporation and he shall exercise the powers and perform the duties and 
discharge the functions as those exercised, performed and discharged by the Special 
ofiicer appointed under sub-section (1). 

11, (1) The Government may make rules for carrying out the purposes of 

(b) All notifications issued under this Act shall, unIess they are expressed 
to come into force on a particular day, come into force on the day ~n which they \ 

. . 

> .  . ;C ' S  
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 26th November 1994 and is hereby published for general 
information :- 

ACT No. 53 OF 1994. 
d 

b 4 
Arz A6t jurther to Amend )he L a ~ s  reldtidg td the Municipal Corporations and 

Munic@alities in the State oj Tdmil Nridu. - ... r .s 

2 - 
- $ ?  

BB it eliacted by the Legislative Assembly, .of the state of Tamil Nadu in the , & '  . . ~ ~ j  - L- Forty-fifth1 Year of' the Republic of India as follows :- , i l  

PRELIMINARY. 
Short title and 

1. (1) This Act may be called the Tamil Nadu Municipal Laws (St-cond Amend- commencement . 
ment) Act, 1994. - ,  

(2) I t  shall come into force at once. 

PART XI. 

AMENDMENT TO THE MADRAS CITY MUNICIPAL CORE'ORfi.TION ACT, 
1919. 

Amendment ol ', 
2. In section 414 of the Madras City Municipal Corporation .4c$ 1919, in section 414. 

*Or sub-section (2), for the expression "only for six months from the date of the commen- IV of 191'3' cement of the Tamil Nadu Municipal Corporation Laws (Amendrner.t and Special 
Provision) Act, 1994", the expression "up to the 31st day of December 1995" shall 
be substituted. 

Amendment of 
Tatnil Nadu Act ?. In section 375 of the Tamil Nadu District ~ u n i c i ~ a l i t i e ~ ,  Act, 1920, in sub- section 375. 

V of 1920. se-'ion (2), for the expression "only for six months from the date of the commen- 
cerncnt of the Tamil Nadu District Municipalities (Amendment) Act, 1994", the 

3 expression "up to the 31st day of December 1995" shall be substituted. 

PART 1V. 

AMENDMENT TO THE MADURAl ClTY MUNlCIPAL 'CORPORATION 
i ACT, 1971 

1 
j Tamil Nadu Act 4. In section 510-A of the Madurai City Municipal Cor 1971, Amendment of 

15 of 1971, in sub-section (2), lor the expression "only for six months from date of the corn- section 510-A. 

! 995" sr~all be substituted. 

mencement ot the Tamil Nadu Municipal Corporation and 
Special Provision) Act, 1994", the expression "up to the 31st day of December 

PART V. 

AMENDMENT TO THE COIMBATORE CITY MUNICIPAL CORPORAl'ION 
ACT, 1981. 

3. m smton 51 1-A of t11e'~oimbatore City Municipal Corporation Act, 1981, Amendmen' .of 
Tan'it of 1981. Act 2 5  in nub-section (21, for the expression "only for six months from the date of the VCtIon 511-A 

com~~iencement of, the Tamil Nadu Municipal Corporation Laws (Amendment 
.a 

and Special P~+ovision) Act, 1994". the ex~ression "un to the 31 st  day of December 
1995" \bat: be substituted 



PART VI, 

CORPORATION ACT, 1994, 

nendmeut of 
:tion 10. 

(2) in sub-section (5). for the words "only for six months from the date of 
the corninencement of this Act", the expression "up to the 3lsl day of December 
1995" shall 5e substituted. 

PART VII. 

AMENDMENTS TO Tlik 'IIR I )NEL,VEL! ClTY MUNICIPAL 
CORPORAT!ON ACT, 1994. 

lendment of. , --  7. In section 10 of the Tirunelvcli city Municipal Corporation Act> 1994,- 2:: "" tion 10. 
(11  in sub-section (2). for tI;: e~ri.cssion "within a period of siu' inonths 

from the date of the commencenlent of the Tamil Nadu Municipal Corporation 
Laws (Amendment and Special Provision) Act, 1994". the expression " on or before 
the 31st day of December 1995" shall be substituted ; 

2. ', 
$ (2),in sub-section ( S ) ,  for'the words ''clily for six months from the date of the 

ept of this Act", the expression "up to the 31st day of December 
1995 shal be siibstituted. coyeqc? 

PART VJII. 

AMENDMENTS TO THE SALEM CITY MUNICIPAL CORPORATION 
ACT, 1994. 

tndmeni of 8. In section 10 of the S a l ~ m  City Municipal Corporation Act, 1994,- Tam11 Nadu A C ~  
on IC. g (1) in sub-section (2), fc:. tl;e expressisn " \ \ i r i ~ i i ~  3 period of six tnontlls z9 lg94. 

froln the date of th-  con^ ienccment of the ;'an,il P<adu M~~nicipal Corporation 
.Lsws (Amendment and Special Prov~sion) Act. IS94 ", the expressioil " on or before 
the 31st day of December 1995 " s1iz;l I;e sub\tituted ; 

(3) in sub-section (5),  for the worts ''011!y fcr six months from the date of the 
commencemc;lt of this Act", the ex.pression "up to the 31st day ot December 
1995" sha!l be substituted. 

(By order of the Governor.) 

M. MUNIRAM4N, 
Srcretury to Goveninz?n t .  Law DL~pr l.t,neizt. 

-- .--- -- - - -. - - - 
\ 

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING. MADRAS. 3N BEHAU, 
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, . 

published for gen era1 informstion:- 

ACT No. 34 OF 1995. .'*:# i , .L ,  . :$ ; , 

Ali Act further t o  amcnd l a d  relating to Muilicip,?lities and 7dt1nicipal 
Corpo~;~tio~z\ in the StGtc of Trl.nzil Ni1.d~.  

1 3 1 7  i t  cn::ctcd k y  tllc T::gicl::ti\/c A ~ s c m b l y  o f  Illc St:!tc o f  T;lrr.il Nndu in the 
Forly-<,~xth Year of the Rcpublic of India as f~llows :- 

PART I. 

PRELIMINARY. 

commence- 
ment. 

(2) It shcll come into force at once. 

PART 11. 

AMENDMENTS TO THE TAMIL NADU DISTRICT MUNICIPALITIES 
ACT, 1920. 

2. In section 3 of the Tamil Nadu District Ml~nicip?Iities Act, 1920 (herein%fter Amendm3at ot 
in this Part referred to  as the 1920 Act), eftcr clause (2),the following clause shall b:: s:ction 3. 
insortcd, namely :- 

"(2-A) 'B?ckwerd Cl~sses of citizsns' shy11 have the ssmc meaning a!, 
defined in cl?me (a) of s:ctio? 3 of ths Tamil N?du B ~ k w s r d  Cl?ssss, Schsdulsd 
C~stcs  and Scheduled Trib:s (R?s~v8,?ion of S:a,ts in Eltlc?t.io~?l 1.n:itutions a24 
of appointments or posts in th!: Ssrviccs under the State) Act, 1993. ". 

~ou?)  TV-2 EX. (6041-1 C 119 1 

1 
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Amendment ot 3. 111 soction 3-1 of the 1920 Act- 
scctio~l 3-1. 

(1) after sub-sc-tion (2), the following sub-sections shall b: inserted, namely :- 

(2-A) Seats shall bs reserved for the pzrsons belonging to the Bsckward 
classes of citizens in every town panchayat and the numb:r of selts so reserved, 
shall b:, as nearly as may b:, fifty per cznt of the total rllmbsr of seats in the town 
vnnrhnvat. 

. . (2-B) Sezts shall b.: reserved for women belonging to the B%ckward Classes 
of atizezs fxn:  " ~ o r , g  the s23ts re:~::~ec! fer ?!is ps:so2r, 5s!osging t~ 27.2;-  
xfard Classes of Citizens which shall not ba less than one-third of the total llumbsr 
of seats reserved for the persons bzlonging to tl-tc Backward Clc7.sses of Citizens."; 

(2) in sub-soction (3, for the oxpression "(incl~!ding the nunlber of sdzts 
reserved for wcmen belonging to thc Sehedulec! Castes and the Scheduled Tribes)" 
the expression "(including tho numbar of sears rosorved for woman balonging to the 
Scheduled Castos, tho Scheduled Tribos and tho B~ckward Clasos of citizens)" 
shall be substituted ; 

(3) after sub-saction (4), the following sub-saction shall be inserted, nanlely :- 

"(CA) (;I) Tllo cflicu\ 01 t l ~ o  (:b:tir-l~or~c~ll\ of tho tow11 p:uicl~;ryirl sl~;\ll ha 
rrslrrvod lor porsonu bzlo~igiog to tho Bi~kwaKi Clwisos of citbttns and tho numbar 
of offices so resorvad , sl~all be, as searly as rnay be, fifty pop cent of the total number 
of ofi:~s of the Co;iir-parsons of tho towla punal~aylyats in  tho Slato. 

01) The ofhas of tho Chair-persons of tho town pan&aya.ts &a.ll bo rosarvod 
for wollrao bdoaging to tllo Backward Claws of citizclw from among tho oficus 
r e ~ ~ v e d  for the persons belonging to tbe Baokward Classas of citizw which &dl 
acr be less tbao one Phi& of the total number of o0iw ramvd for tho pamas 
blcngipg to tha &ward Chsos of 6 t h ~ ~ ' '  ; B 

(4) in sub-s .ion (3)- + 
(a) for t4o aprmsiou "(including tho aw&r of 0 5 ~ s  rosavw~ far 

wcslen belonging to the S~heduled Castes and tho Saheduled Tribes,)", the cxpressiou 
"(including tho sujnbwr of oficec reserved for women belonging to tho Scbdulod 
C :(:~es, tbe Scheduled Tribes a l ~ d  the Backward Classos of citizens)" shall be 
sdxtittttd ; 

(b) it: tho proviso for tho expression "under this sub-sectios and unden 
sub-saction (A)", tlio oxpression ''undel* this section'bshhll be substiluted. 

.Amcnclmcnt of 4. In scctioll7 of tho 1920 AGE- 
Scction 7. 

(1) after sub-soction C6), the following sub-scc!ions shall be insel tad, nrnely :- 

,,(6-A) S.:el.s shall bo roservcd for thc persons belonging to tho &&ward 
Ci.:s<cs 01 cit z.li)s i i ~  U V C I - ~  municip:.iit : ! r ~ c i  tl?a ~!i!l:-ib~i* of so::rs so rcscrvac!, S!~F,J~ 
Ir;, ::c r+x;:.ly ;,r. !:I:::J 130, fifty pii' C(i1li of ilia in;::! n~1.11ibor of so:;ts to bo .fi i lect 1 , ~  
d~;cc;: e]ec!ioil:; i l l  rhat municipaiily. 

(2) in sub-soo'ion (7): for tho ox~rcssion "(ir~clutlirlg tho numbor of seats 
rosorved for women belonging to tho Sclledulcd Csstcs snd the Schodulod Tribes)", 
the expression u(including the numbor of sa?fs reservoc! for women &longing to 
tho S~hedulcd stes. the Scheduled Tribes end tho B:.ckward Classas of citizcnsY7- 
d~itli bo subs tit^ t% , 
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(3) after sub-section (8). the following sub-section shall be inserted, namely :- , 

"(8-A) (a) Vie offices of tho Chair-persons of the municipelities shall be 
rosarvod for the persons belo~igirzg to the Bacl<ward Cl::sses of citizens and the 
nurnber of offices so reserved shall bo, as nearly as may bc, fifty par cent of tho total 
il~l~nber of ofices of the Chnir.persons of the mur~icip?.litios in the State. 

Ih\ Tho nffi(:es of tip Ch;:ii' i;;sc~:s rf t l~r!  tutt*iic;- l l i t i t3c  ~.!:::li he rtasorved 
for wonlo3 bolonging to tho Backwdrd Ciassos of cii1/.0:1\ frwm snlong the offices 
rcrarvod f o ~  tho porsonc belonging to thc B;!ckrvard CI::rsos of cirizons wl~ich shall 
not h~ lnSc t $ a n  ?no thiTr! nf the tcl+?1 n ~ ~ r n h n r  nf nfi;rnc !wnl.'ctnrl fnr thn pnrcnnr 
balongiag to the Backwerd Classes of citizens." ; 

(4) in sub-section (9)- 

(a) for the expression "(including tho number of oftices rosorved for women 
baloqging to the Sohedulod Castes r.nd tho Scnodulod Tribes)", the cxpressicn "(in- 
ciudittg the number of officas reserved f o ~  women belonging to tho Szheduled Castes, 
the Scheduled Tribes and th. Backward C l ~ s s e ~  of citizens)" shdl bo substituted ; 

(b) for th pwiw, the follcwing prcviso shall be suhstitntd, namely :- 

"Provided that the offices of Chair-persons of the municipalities marvod 
uadat this seation shall bo allotted by mticn to different mu~icinaliljas in such 
maratrar as may ba pras&~r'lmdS'. 

~~ TO THE W M S  CRY MUWICFAL 
CORPORATION ACT, 1919, 

5. In suction 3 of the Madras City Municipal Corporation Act, 1919 (hein- Apl~wnWat d 
after in this Part referred to a4 the 1919 Act), after elause (2), the following ckm section 3. 
shall bs insertad, namely :- 

"@-A) "Backward Classts of citizens" shdl  have the %ma maaniy as C defined In clause (a) of section 3 of the Tamil Nadu Backward C1~sse3, Scheduled 
Castes and Scheduled Tribes (Racmation of seats in Educational Institutions and 
sf  appointments or poses in the Services d c z r  the State) Act, 1993." 

, ;t 3 
6, In section 5 of the 1919 Act,- A M d W t  dl*. 

4.&cti~h~5itlh. . 'P 
6. + . I  

(1) after sub-section (41, the following sub-sections shall be inserted, namely :- ' .I,.. L 

"(4-A) Seats shall be reserved for the persons bolonging to thc Bzckward 
Class citizens in the council and the numbzr of s:ats so reserved shell b:, as 
nearly as may be, fifty per cent of the total i~umbsr of sexs to  b:: filled by direct 
election in the council. 

(4-B) Seats slz-11 bc rcservcd for worncn b:lonzing to th- E.?.ckwr?rd Classes 
of citiz6:;ls from r.mongthe seats rcservcd f ~ ! -  11-1:: p::rc;oi!S i) :lo:?:;i:?z to t ? ~  Ii:~.cIc~:~rct 
C1::s:;cs of citizens, which sh;l,ll not bc less th:un onc tl i i :xl  oi ' thc t.o!:!l 11alnb:i. of 
SL\::iS I . C S > T V L ' ~  f o r  the persons b:longing to tlle 3:l.ck:v;:rcl Ci.;.;>cs ol' C ' i i ; z ~ ~ w . " ;  i 

(2) in sub-section (9, for the expression "(!;iclcding tlie II:!:II~I::- of seats 
reserved for wQmen belonging to the Scheduled Cc?.src\ ~tnd t hc Scbcdult d Tribes)"', 
t hc exp;essio~"(including the nurnber of seats reservcd for women b=lollging to  the- 
Scheduled Cafes, the Scheduled Tribes and the Bcckward Classes oof' citize1ps)'' 
shaiilb3 substitvtwi. 



PART-1V. 

/kh.IT3ND;vIENTS TO - T H E  >L;\P)UR.ILZ cj7'Y ?.lL!NTClPAL CORP2RATlON 
1 I '  ACT. 1971. \ 
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scr!ji>n 5 .  
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,,,, ,d.,. 
. , . ,. ,, . T, . .... * . ,. , *, ..;. . :" 

i .  ' " ' ) . . .  ;. :.*,.: " '. . 4 , ' , ..', .,# .' '; . 
Amendrn'cnt ot 10. In  soclion 5 of tlia 1981 Act,- . '  

section n 
' 

(1)' zitor sub..se;tion (4), the fjllkwiag sub-sec:iork shall be ibsert~d, namely ;- 

9 4 4 )  S?ats shc?ll b e  rosorved far t l ~ a  parsons belonging to l l ~ c  Beckw?,i.d 
Class~s of citizrtns iq tho c~uncil  a,qd tiia numbor of saats so rossrvad shi.,ll bn, ?.s 
naarly as m7.y b:?, fi[r.y par cant of the total numb3r of so?,ts to b~ fillad by diroct 
olectioll in the c:runcil. 

(4-B) SPAS s1~:ll bo rcwrvcd far woman b.lionging to ilia B ~ ~ k w a r c !  C1i:sr;ns 
of citizens t:nm ?,mong t h ~  s:ai:s rasarvod for the P.?ICGI?S '031ongir.g to the B?,ckwr.sd 
Cl~ssas of cil:iznns wl~ich s;lnll not hi! loss t;iaq oqn-!.bird of tha tot21 numhor of so?,rs 
resarved for tho parsons balollgillg to tho B;C~LC':;:C\ CIT.SSOS of ~i~izoos."; 

&all.ll'h& substi.tutsd. 



-- 

I 

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 123 - - - 
, ' ,,I " 

PART VI. ., I I ~ L J  
i 

AMENDMENTS TO THE TLRUCHIRAPPALLI CITY MUNICIPAL I 

CORPORATION ACT, 1994. i 

Act 1 1. In scction 2 of ihe Tiruchirappalli City Municipal Corporation .let, 1994 Amendment ot j 
:I . (I1croin:ifcor inthispart rclforrod to as t h ~  Tiruohirappnlli Corporation Act), for salon 2, 

cl;luso (a), tlio followil~g clauses shall be ~ubstjtuted, namely :- 
I 

&a) 'Backward Classes of citizens' shall have tho same !meaning as 
Aot defined in clause (a) of section 3 of the Tamil Nadu Backward Classes, Scheduled . Castes and Scheduled Tribes (Reservation of Seats in Educational Institutions and 

of appointments or posts in the Services under th:: State) Act, 1993 ; I 

1 
ns the local area comprised b 
cal area which after the date i 

e City bat does not include any 
cement is excluded from the city;".J 

I ,  -4 

. ,.I*' C'. 

12. In section 5 of the Tiruchirappalli Corporation Act,- 

(1) after sub-section (4), the following sub-ssctiom ~li?~11 bc inserted, namely :- 

& 4 - ~ )  Scats shall bc reserved $or .the persons b:longing to tho Backward 
Classes of citizens in the council and the number of seats so reserved shall be, as 

I 
nearly as may bs, fifty per cent of the total number of seats to be filled by direct --  I !! 

election in the coancil: 1 ; 

(4-B) Seats shall b; reserved for women belonging to the Backward 
Classes of citizens from anlong the seats reserved for the persons belonging to the 
Backward Classes of citizens which shall not be less than onn-third of the total 

ging to the Bzckward Classes of 

(2) In sub-section (5) ,  for the cxprecsioil (including tho nurnk~cr 01 seats 
reserved for women belonging to the Schedulsd C(lstes and thc Schcduled Tribcc)", 
the exprcq~ion ''(illcluding the number of ccnts r(:.;,:r~od for wolncn l ~ o ~ o n ~ i l l ~  : 0 
tho Scheduled Castes, tho Scheduled Tribes :\lid thc B:bckw~rd C1.l. ,'~cs or cilizens)" 
shall be substituted . 

PART VII. 

AMENDMENTS TO THE TIRUNELVELI CITY M ChTCIPAL C73XPORATION 
ACT, 1994. 

lNadu Act 13. In section2 ofthe Tirunelveli City Municip:l.l Csrpurc! ion 1.c. , 1994 (here- Amendment of 
of 1994. inaft er in this Pmt referred to as the Tirunelveli Corpo*::' ioil Ad:), ft,i- cl~.usc (a), section 2. 

the followirlg clnusec shzll bc substituted, namely :- 

11 have thc <?.me I r:?.ning ns defined 
kward Clc~.ssc:s, S 1 hodulecl Castes 

11 Educ.?,io:l:.l Insti? . ' ,,:. z11d of 
he Sla.te) Act, 1993 ; 

(a?.) <City of Tirunelveli' or 'City' means the loc?! ?-s:: c2 npriscd in 
the Tirunelveli Municivzdity ?,nd inc!udes loccl ?.re2 which after tho date of 
the con~mencement of this Act, is included in LP,': City b ~ ;  dues uot include any 
local area which after such date of the comme11c:m:nl is c:xclud~:d from the City;'? 

Group) IV-2 Ex. (604)-2 
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Amendment of 14. In sect~on 5 of the T~rui~clvcl~ Corporation Act.,- 
SeGtIon 5. 

(1) after sub-~ection (4), the followi~zg sub-sec~ions shall b: inserted, nai11e1~ :- 

"(4-A) Seats sha.11 b >  reierved for i h o  persons belonging to the ~d.ckward 
I C'Z~sses of citizens in the Cou~lcil and the n u m b ~ r  of seats so reserved shr?ll be, ass 

~ ' ~ ~ r l y  as mz.y bs, fifty per o s ~ ~ t  of the total number of seals to bs  filled by direct election I 

I in the Council. 

(4-3) Seats shall be raservad for women belonging to the Backward Classes 

! d citizens f ~ o m  among the seats reserved for the perscns belonging to  the ~ackward 
I alsses of citizens, which shall not be less then  one-tnird of the tctal number of seats 

i reserved for the persons belonging to the Backward Classes of citizens."; 3 

2) in sub-section (S), for tha expression "(including the number of sezts 
roserv c h  fc r womon bel~nging tc. the Scheduled Castes and tne S~heduled Tribes)", 
the exprsssior "(includi~ig the number of seats reserved for wcmen belonging to the 
Scheduled C~stes, the Schedu1t.d Tribes and ths Bzckwa~d Classes of citizens)" shall 
be substituted. 

i PART VIII. 

AMENDMENTS TO THE SALEM CrTY MUNSCLPAL CORPORATION AC?, 
1994. 

A m e e b r t  of 15. In secticn 2 ~f the Salem Citv Municipal Corporation Act, 1994 (hereinafter Tamil Na 
aectioa 2. i n  this Part referred to 2,s tho Salem Corporation Act), for cl~,usc (8), the following 

olauses shall be substituted, ramely :- 
t '  

\ "(a) "Backward Classes of citizens" shall have the same meaning as defir~td Tamil N i i o clause (a) of section 3 of the T?.mil hadu Backward Cla~ses, Scheduled C8,stes and 
Scheduled Tribes (Reservzticn cf Seats in Educational lnstituticns and of appoint.: 
ments or posts in ths Services under the Stats) Act, 1993; 

(aa) 'City of Salem' or 'Lit)' means the local area aomprised in the 
Strltio r~lunicipality ?rid inciudt-s any local area which aftel the dzte c t  the commence- 
J L J ~  t cf tnis Act, i~ irc!uded in tne City but does not include any lccal area which 
?f!er ~ c h  data ol I he cctrimencemcnt is excluded frcm the City;".? 

, 

~meadrnmt of 16. In sectido 5 of tho Sale~n Corporation Act,- 
eso6ion 5. 

\ - (1) ~ f t e r  subsection (4), the following sub-sections shall be inserted, nc..n~ely-- 

"(4-A) Seats shall be reserted for the persons belcnging to the Backward 
Classes of cik'zens in the Council and the number of seats so reserved shall be, as 

, nea~ly as may be, fifty per cent of the total number t f seats to be filled by direct 
election ir. tho Council. 

(4-B) Suato shall bo rehorvctl tor wonion bclongivg to tho Backward Clrr.ssos 
of citizens from ati1011g the scc~ts rcso~ved tcr the pcrsGns belc agizg to the Backward 
Classas of c i t iz~~ls  which shall uot bo loss thnl; ona-third of tho total number of seats 
reserved for the persons belonging to the Backward Classesot citizens."; \ I 

, , I 

(2) il: sub-section (5),  for the expression "(including the number of seats 
reservod for women belonging to the Scheduled Castes and the Schedu]ed 
Tribes)", the expression "(includlng the number of seats reserved for women belonging 
to the Scheduled Cn~Las,  ths Schod~rled T~ibes and the Backward Classe:. of citizens)" 
shall be substituted. 

.Is, 

w 
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PART IX. 

* i t  

AMENDMENT TO THE TAMIL NADU MUNICIPAL CORPORATION LAWS 
(AMEiNDMENT AND SPECIAL PROVISION) ACT, 1994. 

17. In seotion 121 of the Tmi l  Ndciu Mu~~ioip~rl C L O I  L.bl~s (A~neud- A ~ o a n d ~ n t ~ t  
meat arid Spauial Provisiorl) Act, 1991, for the words . 'c r l~ i l  L w c )  sk,dll ba naservad wation 121. . for women," the words "two shall bo reserved for women and sumh numbw of 
offices of Mayor not oxcaading fifty par cant of tho total nurubor of office of the 
Mayor as may be presooibed, shall be reserved for the persons belonging to trae 
Baokuard Classes of eitimns " shall be substituted. 

-.. 
------- 

B I  T I I L  DIRECTOR OF 4 1  \ l I O \ t H I  A \ I )  P H I N l  JluC;. X ~ A D R A S . ~  .- 
4LF OF THE GOvE'Riu'lEiuT OF T9YIIL NADUj . -  . 

-- 4-A- - -----. -..A. - 4r*C"-J 

Vl. M UPil RAMAN, 
S ~ c r d a r y  to Oovarnma 

' Law Departmenr, 
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The following Act of the Tamil N;!Ju Legisl:~tivc .Assemi~ly rccc:i:-ed the assent of the 
Governor on the 30th December 1995 a n d  is !icl.chv ! ~ ~ ~ l ~ l i s h c l l  for. $cn.c~.;~I infosnintic~n :- 

ACT No. 46 OF 1995. 

AN Act further to ainerzd tlzc Laws rclntirzg to t l ~  MurzicQ)~l Corpomtio~rs aitd Mrmici- 
palities in the Stcitc. oj  Tutnil Nudu. 

I 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-,ixth 
Year of the Republic of India as follows :- 

PART-I. 

PRELT MI NARY. 

1. (1) This Act may be called the Tamil Nadu Municipal Laws (Second Short titb 
Amendment) Act, F995. and com- 

menwment. 
(2) It shall come into force at once. 

AMENDMENT TO THE MADRAS CITY MUNICIPAL CORPORATION 
ACT, 1919. 

2. In section 414 of the Madras City Municipal Corporation Act, 1919, in sub- Amendment] 
section (2), for the expression " up to the 31 st day of December 1995 ", the expression of section, 
" up to the 30th day of June 1996 " shall be substituted. 414. 

AMENDMENT TO TJ-IE TAMIL NADU DISI'RJCT MUNICIPABlTIES 
ACT, 1920. 

3. l n  section 375 of the Taniil Nadu District Municipalities Act, 1920, in sub-section Amendment 
(2), for the expression " up to the 31 st day of December 1995 ", the expression " up to of section 
the 30th day of June 1996 " shall be substituted. 375. 

PART-IV 

AMEND"MENT TO THE MADURAI CITY MUNIGIPAL 
CORPORATION ACT, 1971. 

4. I n  section 5104 of the Madurai City Municipal Corporation Act, 1971, in sub- Amendment 
section (2), for the expression " up to the 31 st day of December 1995 ", the expre*;sion of section 
" up to the 30th day of June 1996 " shall be substituted. 510-A. 

PART-V. 

AMENDMENT TO THE COIMBATORE CITY MUI\TIGIIPAI; 
CORPORATION ACT, 1981. 

5. In section 511-A of the Coimbatore City Municipal Corporation Act, 1981, in Amendmerb 
sub-section (2), for the expression " up to the 31 st day of December 1995 ", the expression of section 
" up to the 30th day of June 1996 3' sl,nll be substituted. 511-A. 



PART-VI. 

AMENDMENTS TO THE TIRUCHIRAPPALLI CITY 
MUNICIPAL CORPORATION ACT, 1994. 

Amendment 6. 1 Q section 10 of the Timchirappalli City Municipal Corporation Act, 1994 ,- . Tamil 
of section 
10. 

(1) in sub-section (2), for the expression " on or before the 31 st day of ~ e c e m b e r  
1995 ' . the expression " on or before the 30th day of June 1996 " shall be substituted 1 

(2) in sub-section (9, for the expression " up to the 31stday of December 1995 ", 
the expression " up to the 30th day of June 1996 " shall be substituted. 

PART-VII. 

AMENDMENTS TO THE TlRUNELVELI CITY MUNICIPAL + 

CORPORATION ACT, 1994. 

Aaendment 7. I n  section 10 of the Tirunelveli City Municipal Corporation Act,, 1994,- 
of section 
10. 

(I) in ~ U ~ ~ - S C L ~ I C ~ I I  (L), I.OI C\IIIC,,IOII " O I I  01. I~C[OIC tl:c 31 \I (1;~y of I>ccciiil~cr 
1995 ", the expression " on or bcfole tl c 3( th d a y  of Juce 1996 " sllnll be substituted ; . 

(2) in sub-section ( 5 ) ,  for tlLe exrression '' up to tfe31 stday of December 1995 ", 
the expression "up to the 30th day of June 1996 " shall be substituted. 

PART-VIII. 

AMENDMENTS TO THE SALEM CITY MUNICIPAL 
CORPORATION ACT, 1994. 

, ~mendment 
of section 

(2) in sub-section (9, for tlie expression " up to the 31 st day of December 1995 ", 
the e::pression "up  to the 30th day of June 1996 " shall be substituted - 

(By order of t h ~  Governor.) 

M. MUNIRAMAN, 
Sect etro.J1 to Govcrrltnott, Law Department. 

1 < 



-- 

The joiiowing Act oj  the Tamil Nadu Legislative .Jssembly received the assent of 
ihe Governor on the 25th J w e  1996 and isg Itereby publislzed jor getter111 
injorn~ation :- 

ACT No. 16 OF 1996. 

An Aet further to amend the Laws relating to the Municipal Corva~ations and 
Municipalities in 1 he State orkTamil Nadu. 

Bh it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Eorty-seventh Year of the Republic of India as follows :- 

PART I. 
I 

PRELIMINARY. 

~ 
I (2) I t  shall come into fol'ce at  once. 

PART 11. 

AMENDMFNT TO THE MADRAS CITY MUNICIPAL CORPORATION 
ACT, 1919. 

2. In section 414 of the Madras City Municipal Corporation Act, 1919, in Amendment! 
v of 1919. sub -section (2), for the expression "up to the 30th day of June 1396 and no longer", of section 414 

the expression ''upto the 31st day of December 1996 or for such shorter period as 
the State Government may, by notification, specify in this behalf" shall be 
substituted. 

PART 111. 

AMENDMENT TO THE TAMIL NADU DISTRICT MUNIaPALITIES 
ACT, 1920. 

PAlRT IV. 

AMENDMENT TO THE MADURAI CITY MUNICIPAL CORPORATION 
ACT, 1971 /' 

3 ?F-+ ~ 5 z  3 cw %kLez '5iTxeiiB ,q:- # 
r"-sz~.r? Z . f s  z% s z F 5 - z ~ 3 x  3L:-5- -2: ?f'hce :!?H a+ d 

- - %em in azirr b d d f 7  shall & 
*-. 5- sgzEsax -FL  z:- r'ls 
l J u u % = * < i R k P B G a ~ ; % ~  
; o m .  

IV-2 EX. (3011-3 
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PART V. I 

AMENDMENT TO THE COLMBATORE CITY MUNICIPAL CORPORATIOP 
ACT, 1981 

..AL 
Amendment 5 .  In section 51 1-A of the Coimbatore City Municipal Corporation Act. 1981. J .I I ~ I I !  h ~ d u  

of section in sub-sectioi~ (2), for the expression "upto the 30th day of June 1996 and r o  A c t  25 of 
5 11-A. longer", the expression '<upto the 3 1st day of December 1996 or for such shorter I98 E ,  

period as the Government rimy, by notification, specify in this behalT' :,hall be 
substituted. 

1 
i 
i 

PART VI. 

AMENDMENTS TO THE TIRUCHIRAPPALLI CITY MUNICIPL.21, 
CORPORATION ACT, 1994. 

Amendment 6. In section 10 of the Tiruchirappalli City Municipal Corporation Act, 1991- Tamil 
of section 10. A c127 

(1) in sub-section (2) , for the expression "on or before the 30th day of 
June 1996", the expression "on or before the 3 1st day of December 1996" shall 
be substituted ; 

(2)  in sub-section (j), for the expression 'cupto the 30th day of June 1996 
and no longer" , the expression "upto the 31st day of December .996 or for such 

I shorter period as the Government may, by notification, specify in this behalf" 
shall be substituted. 

I 

I 

PART \'IT. 

AMENDMENTS TO THE TIRUNELVELl CITY hlUNICIPAL CORPORATION 
ACT, 1904. 

Amendment 7. In  section 10 of the Tirunelveli City Municipal Corporation Act, 1994- Talni[ 
of section 10. Act 28 

(1) in sub-section (3, for the expression "on or before the 30th day of June 
1996", the expressiorl " on or before the 31st day of December 1996" shall be 
substituted ; 

(2) in sub-section (5) , for the expression "upto the 30th day of June 1996 
and no lonqer", the exnreosion ' 'u~to the 3lst day of December 1996 or for such 
shorter period as the Government may, by notification, specify In this behalf" 
shall be substituted. 



- 
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PART VIII. 

AMENDMENTS TO THE SALEM CITY MUNlCIPAL CORPORATION 
ACT, 1994. 

S. ~n section 10 of the Salem City ~unicipal  ~ o r ~ d r a t i o n  ~ c t ,  1994- Amendme 
of section 1 

(1) in sub-section (2), for the expression "on or before the 30th day of 
June 1996", the expression "on or before the 31st day of December 1996" shall be 
substituted 

(2) in db-section (9, for the expression "upto the 30th day of June 1996 
and no longer", the expression "upto the 3'1s: day of December 1996 or for such 
shorter period as the Government may, by notification, specify in this behalf'" 
shall be subst~tr~ted. 

(By order of the Governor) 

- - .  >: ." 
M. MUNIRAMAN, 

Secretary to ~overnmt&t, 
Law Department. 
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1 

Thejollolving Act oj tlze Tamil ATadh Legis1atil.e Assembly rec~ived the assent oj 
the Gover.noi on the 25th June 1996 and is hereby published jor general 
Zt!form~,tiol/ :- 

ACT No. i7  OF 1996. 

An Act further to amend the laws relating to Municipalities atid Municipal 
Corporations in the State of Tamil Nadu. 

W HERCAS under Article 2'; 3-T of the Constitution of Ificiia, the Legislature of 
1 the State have bee11 empowered to make suitable provision for reservatiorl of seats 

I 
in any Mu:!icipality or Omces of chair-persons in the Municivalities for Backward 
Classes of citizens ; 

I 

AND WHEREAS a policy Cecisioll was taken by the Governnient of Tamil Nadu 
to  provide reservation for Backward Classes of citizers in the wards of the Town 
Panchayats, Mu-iicipalities and Idunicipal Corporations and of tne offices of chair- 
perso:!s of Towli Panchayats, Municipalities and Municipal Corporations in this 

AT49 WKEREAS the Tamil Nadu Municipal Laws (Amendment) Act, 1995 
(Tamil Nacu  , ,ct ;.! of 1995) was enacted makillg provisiozs in the laws relating 
to v1u:licinalir:es anti Mu iicipal Corporations in t re  State O F  Tamil Naau providing 
for reservatioil of seats ant1 offices of chair-persons for Backwarci Classes of citizens 
in the 1 OWJI Panc;,ayats, Mu~.icivalities and Municipal Corporatior.s ; 

AND VVHEREXS provisions which were made in Tamil Nadu Pancllayai i 
Act, 1994by the Tamil Nadu Panchayats (Secor~d Amefidmect) Act, 1995 
(Tamil Nadu Act 30 of 1995) providing reservatioiz of fifty per cent of the warils at I 

each level of Panchayats and of the Offices of Presidents of Village Panchayats, Chair. 
Inen of Panchzyat Ucion Cou:lcils and Chairmen of District Panchayats in t h i ~  . tate 
for Backward Classes of citizens had been challenged and the High Court, Madras, 

ill its judgrnerzt dated the 3rd April 1996 in W.P. No. 14637 of 1995, etc. hassttuck 
down tlie provisioi!~ of the said Act providing reservation for Backward Classes of 
citizer s ard all 1,otifications issued under the said Act effecting reservation in 
favour of Back~ard Classes of citizens ; 

AND %VMEREAS it is felt that pjovisiocs mace for rcservatiol? of seats 
and ofices oi'Ci?air-perso:+s for Backwartl Classes ol' citizens ill the ?'own Pa~~cl~ayats,  
the T:Au?~icipnlities axel Muiiicipal Corpor~tionsare likely to be struck down if challen- 
ge(d before tlie courts as in the case of reservations lnal e in the Panchayats ; 

AND %'I-IEREAS the State Governmel:t have taken a policy c ecision 
to con( uct the ele .tions for therown Panchayats, i\lunicipalities and Mu~icipal 
Corporatio s In tiiis Stale 'it ~ i l t  curikst possible time; 

A N D  WHI'IIEAS i n  ordter to complete the process of electio~~s to all Town 
Panchayats Munic.ipalitles a:?d Municipal Corporatio: s in the State, tliere is ~ i o  I 
other alter.iative for the time being except to omit thc provisiorts relating to the 

I 

reservation for Backwriril: Classes of citizens made in the laws relating to Mu:;icipali 
ties al~d Mu>:iciyal Corporations ; 

AND WHEREAC itisc~d{:erednecessar)~toamend the lawsrelating to 
Mu:,icipalities and Municipal Corporations suitably ; 

BE l t  unnctetl by the Legislative Assembly of the State " of Tamil Nadu in the 
Forty-seventh Year of the Republic of India as follows : - 

PART I. 
PRELIMINARY. 

7 .  f ? T L ~ c  4.5 7 1 ~ ~  5% %?I? ? t i e  TaG! Vh? u '4 IIG~FJ IAST /%.xA k & 4yl/.44 - - ... . # -- - " '9F. 4w'w9 / 4  

- - - ?- e, ..+ a?.'%#, 
5- /; .*:: ' C' - 5  z 'ff* . - ,c-. 4 &~G-TCJZ=] 11-A Z -  A ' J - ?  
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PART IJ. 

AMENDMENTS TO THE TAhlIL N A D U  D1S l 'tlc I 
MUNICIPALlTIES ACT, 1920. 

Amendment 2. 111 ~ection 3 of the Tamil Nadu Distr~ct Municip:rliticr A L .  i 0 ( I  I , i , I  
of section 3. after in this Part referred to as the 1920 Act), clause (2-A) slia Ii 13, i ) l i~ i t t~d .  1, -, ' of 1 

I 

Amend men t 3. In section 3-1 of the 1920 Act,-- 
of section 3-1. 

i ( I )  sub-sections (2-A) and (2-B) shall be omitted ; 

( )  i i l  sub-sectio;l(;), for the expression " (including t h e  number of seats 
reserve). for women beJo,lging to t le Sche iuled Castes, tile Scheduled 'I rlbes and 
the Backward Classes of citizeas)", t le expression "(including the [,umber of seats 
reserved for women belonging to the Scheduled Caste: and tile Scheduled Tribes) " 
shall be substituted ; 

1 (3) sub-section (4-A) shall be omitted ; 
I 
E 

(4) in sub-section(j), forthe expressionC'(includinq the number of offices re- 
served for women belonging to the Sc:zeduled Castes, the Sc'leduled Tribes and the 
Backward Classes of citizens)",the expressic~n "(including the number of offices reservetl 
for women belonging to the Scheduled Castes arid Szheduled Tribes)" shall be 
substitutc~ . - 

~mendment  4. In section 7 of the 1920 Act,- 
of section 7. 

(! ) sub-sections (6-A) and (6-B) sl all be omitted ; 

(2) in sub-section (7), for tne expr:ssion "(including the nuinber of seats 
reserved for women belonging t o  the Scheduled Castes, the Scheduleci Tribes arl\t 
the Backward Classes of citizens)", t le expression "(including the number of seas  
reserved for women belonging to  the Scheduled Castes and the Sc:~eduled Tribes)" 
shall be substituted ; 

(3) sub-section (8-A) shall be omitted ; 

(4) in subsection (?), for the expression "(including the number of offices re- 
served for women belonging to the Scleduled Castes, the Scheduled Tribes and the 
Backward. Classes of citizens)", the expression "(including the number of offices 
reserved. for women belonging to  the Scheduled Castes and the Scheduled Tribes)" 
shall be substitutrd. 

I I 
I PART 111. I 

~mendment 
of section 5 .  

AMENDMENTS TO 'THE MADRAS CITY MUNICIPAL 
CORPORATION ACT, 1919. 

5. I n  sectior 3 of the Madras City Municipal Corporation Act, I919 (herein- ~~1 
aFter in this Part referred to as the 1919 Act), clause (2-A) shall be omitted. Act IV 0613 

6. In section 5 of the 1919 Act,- 

(1) sub-sections (4-A) and (4-B) shall be omitted ; 

(2) in sub-section (j), for t i e  expression "(including the number of seats 
reserved for women belonging to the S: leluled Castes, tne Scheduled Tribes and the 
Backward Classes of citizens)", the expression "(includi y the number of seats rcscr- 
ved for women belonging to tae Scleluled Castes and the Scheduled Tribes)" sjlall 
(be substituted. 
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PART IV. 

AMENDWYNTS TO TFTF MADURAI CITY MUNICIPAL 
CORPORATION ACT, 1971. 

7. In section 2 of the Madurai City Municipal Corporation Act, 197l(herei:1- Amendment of 
after in this Part ref:rred to as the i 971 Act), clause (2-A) shall be omitted. section 2. 

8. In section 5 of the 1971 Act,- Amendment 
(1) sub-sections (4-A) and (4-B) shall be omitted ; oE section 5. 

(2) in sub-: ection (5) ,  for tne expression "(including the number of seats 
reserved for women belonging to tse Scleiuled Castes, tne Scneduled Tribes and the 
Backward classes of citizeils)", the expression"(including the number of seats reserved 
for worne,l belonging to tile Sc~eliuled Castes and the ScLleduled Tribes)" shall be 
substituted. 

PART V. 

AMENDMENTS TO THE COIMBATORE CITY MUNICIPAL 
CORPORATION ACT, 1981. 

9. In seztion 2 of the Coirnbatore City Mu,licipal Corporatioa Act, 1981 Amendment 01 
(hereinafter in this Part referred to as the 1981 Act), clause(2-A) saall be omitted. section 2. 

10. In section 5 ofthe1981 Act,- 
(1) sub-sections (4-A) and (4-B) sball be omitted; 

Amendmaat 
of section 5. 

(2) in sub-section(5), for t le expression"(inc1uding the number of seatsreserved 
for women belon,sing to the Sechduled Castes, the Scheduled Tribes and the Backward 
Classes of citizens)", the expression "(including t he number of seats reserved for 
women beloaging to t,le Sc ledulsLl Castes and the Scheduled Tribes)" shall be sub- 
stituted. 

PART VI. 

AMENDMENTS TO THE TIRUCHIRAPPALLI CITY 
MUNICIPAL CORPORATION ACT, 1994. 

11. In section 2 of the Tiruchirappalli City Municipal Corporation Act, 1994 Amendmci,i , ~ r  
(hereinafter in this Part referred to as the Tiruchirappalli Corporation Act), clause section 2. 
(a) shall be omitted. 

12. I n  section 5 of the Tiruchirappalli Corporation Acti- 

( I ) ;  sub-sections (4-A) and (4-B) shall be omitted ; 

Amendment 
of section 5. 

(2) i n  sub-section ( 5 ) ,  for the expression "(iccluding the number of seats 
reserved for women belonging to the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes of citizens) ", the expressiol " (including tile number of seats 
reserved for women belo.lging to the S2heduled Castes and the Scheduled Tribes) " 
shall be substituted. 

PART VII. 

MJ,YI>ME'.YTS TO T H E  TIRUNELVELT CITY MUNICIPAL 
( 'OKI'OR ATlON ACT, 1994. 

13. i n  section 2 of the Tirutlelveli City Municipal Corporation Act, 1994 Amendment 
(hereinaftcr in  this Part referred to as the Tirunelveli Corporation Act), clause (a) of Section 2. 
shall be omittcd. 

14. In section 5 of t'le Tirunelveli Corporation Act,- % ,  

Amendmmt 
of section 5. 

(I) sub ~ectio19 (4-14) and (4-R) shall be omitted i 
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(2) in sub-section (5:,  for t ~ e  expres~io.1 " (iacludiag the i~airrber of seats 
reserved for women belongiilg to tne ScLleduled Castes, the Sciieduled Tribes arid * 

the Backward Classes of citizens) ", tne excierssion " (includin.; the number of 
seats reserved for women belonging to t;~e Sc.leduled Castes and ti\; Scheduled 
Tirbes) " shall be substituted. 

PART VIII. I 
AMENDMENTS TO THE SALEM ClTY M UNIC'IPA L 

CORPORATION ACT, 1994. 

Amendment 15 In section 2 o : the Salem City Muaicipal Corporatiotl Act, i 994 (!;ereil?after -1 amjl Nad LI 
of section 2. in this Part referred to as the Salem Corporation Act), clause (a) shall be omitted. Act 29 of 1994 

Amendment 16. In section 5 of the Salem Corporation Act, -. 
of Section 5. 

( I )  sub-sections (4-A) and (4-B) shall be omitted; 

(2) in sub-sectioi~ ( 5 ) ,  for the expressioll " (inclut1il:g t!:c riunl bcr of scats 
reserved for wolnen belc~~ging to tale Sc,leduled Castes, tile SCI  ~ c d  ulctl Tribes and 
the Backward Classes of citizens) ", t:le evpressio~l " (iilclul-lilxg t$!c: nulnber of 
seats reserved for women belonging to the Sc,leduled Castes and tlie Scheduled 
Tribes) " shall be substituted. 

PART LX. ! 
AMENDMENT TO THE TAMIL NA DU MUNICIPAL CORPORATION 

LAWS (AMENDMENT AND SPECIAL PROVISION) ACT, 1994. 

Amendment 17. 111 section 121 of the Tamii Nadu M~lnicipal Corporatic . Lnivc ( : mci:dment I amil Nad u 
of section 123. and Special Provision) ~ c t ,  1996, for t!le v orc's " t ~ o  s all h,: rc\ervccl fc r wol~lcn c t ", o+ :!9. 

and suc!~ number of ofices of Mayor not ex:ee.'~i.s fiRy e r x  t of t ~ , e  total !lumber 
of ofIice of t ~ ~ e  Ivlayor as 1,lajr be ,~rescribec , ., all be reser ,( fcir t .e yerso1,s be1or:ging 
to tne Backwarci Classes of citlze~ls ", t h ~  worc's " &.LC' two s Lill bc re\cr\ ed for 
wonlei1 " s ~ a l l  be substituted. 

(By order of tlic Governorj 

M. M U N I R A M A N ,  
SC( !.oJuq' to GOI.P~ISIIICIII~  

Lar~. Dcpa~.tnici~!. 

-. -- 
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~ ' i z ~ . h l l ~ : i ) l ~ ~ :  .I .? r ii Ti n'; 4'1 N i . :>!Y:!v, ,4rs.:nl!y rrc~ivril the asszni of 
t I o 1 z 1 t I A : 1 :  3 1 is i ~ ~ ~ 3 y  pu3lished for general 
iiddri?l.~tiut? : - [I 

A I A-t ,'I!,.if13;' i ) 3 M,I I tIz? I.ZWS r e l a f i t ~  to t122 ~n,rrticip~lities and J nz nric;p.il co.2o'at,o,ls in the State of T~rrnil Ncrdu. 
Lu 

BE it e lasted by ::ie Legislative A:ise~nbly of t i e  State of T a d 1  Nadu in the 
I 

Fortj-s:r'c ~t Ycnr of t le Rel>u')lic of India as fol1orvs:- 

PRELIMINARY. 
3 -: 2 :-a . '= '* -.-- 

.? .=a ts- cs? 1 - 1  2 1  
^ I i 

-I 1 . (:) T i s  Act may bs ca1l:l the Tanil N t l u  MU ljclpal L3~4 (Thiril Short title; @ 
An~e~~dmeilt) Act, 1996. . . ,&A : and cornmenee 

ment. em 
L - :A- . (2) It s!lall come into foxe at once. 

.A. 2 i t ... '> 

PART 11. 
kf 

AMENDMENTS TO THE TAMIL NADU DISTRICT MUNICIPALI- 
& .  

TiES ACT, 1920. 
3 b  t , , 

2. f n se2tio.1 3-(2 of t'le Tznil Nadu District Municinalities Act, 1920, jtN Tamil Nadu 
(lerzi ,~sfter i I t'lis p:.rt rsferre.: to as the i920Act),- Act V.0f 1920 

' - ( I )  in sub-section (2), tho provisg to clausg (a) s h ~ l l  be omitted; ' $)&g,"A 
(2) fdr sub-qecfion (3), tho foll3wing sab-scciian shall be substituted, 

4 *  < * . - -  ll~ll~lcly :- d . . q $ >  - I ,  

"(31 TII~: poisr)l~s refzrrccl to i I sub-section (2) shall b: entitled to take part in: 
r'r: ;,. I::: 1 : ~ 3  b : s3l:i n3t have th: iig:~: to v3te in the meetings of 

I 

i l >  1 vljil i ~? . i l~~ l ' t~ . l t . ' ' .  , 
' I  

( I )  I I ;.lb.;:s:i>n (3), the p: ~ v i s , ~  to clause (a) shall be omitted; 
-<- n l "  

(2) f ~ r  sltb-sec: i' ln (4, ti1 3 ,  follawing s?~b.seolian shall ;be " substl-:A 
! ~ ~ t t : d ,  nanlcly :- 

"(4) T I ~ :  j)?CiJ.Ii rcf*~;i~.l to in  31(0-~.~3:ioil (3) j l l ~ l l  b3 ontitlad to take part in 
ih: prx99 1;~;; b.rt s'l . I 1  n3t h9v3 th: lig:~: t3 vate in the moetings 

; of 1 1 1 ~  Cquncil.". . . 

! I : i: : t i ,  1 ' 2  or t :,: : Y O  i'i :t, i.1 su'>.se:tii) 1(3),  fort::^ 2 ~ ~ . .  .ssio:l "other 
i ',:I I t :.: .2 L , L ~  .:11 1 : ", t I :  5;; 1:-:;3i3 1 "ot'~.er t.12 1 t 1.: :?:rssI 1s r:ferr.s 1 to i:l sub-sec- . ,. . . . 7 . , ; i ; t . : : :ri: ,: I I "s la11 5s 5u'~st i tute-l .  : , . ' .  

. ; : ,  2 ,!.: . ,  ,x 7 ' ,',i:t, t . 7 ~  follo vi 1: 1j2,;tj~).~ .;':all be SLIT).,- ; 
! 

I I o; s t  i t  ( I  ' I i 1 ,  i, ' t  t e 
, ;,i ) , I  , ' 1 , )  I ) ;.,II o I ' I .  ,; .;!,LI ; (; ).~;;,llne.tt, co.~sti?ut~ $uc I 111~:n1)3r of Ski :::i.12 . . . . 
, : , , O !  .;.: ;.;.; . I  ;, t ,rr:,: f; . r  t'le pur,l2.;:: or  n;{cr:1sf 16 suc'i vOW:rs, ' is- ,. 8 ., ;!.. j , r  I : . , I!,.: : , ',; .joi-rJ:,ni ,u=': fu 1ctio:;s as ;: Inair {!clqate to t ,c. :; ,;!r 

, , ) - j ; , ! ) ! l , l  ;;;,]!.dj,! !::, , f l ; i J j  ,;s 0: ;;)mmit.tc:>;. : o  (::>f] ii:~: i , l ? O  : t n d  rcp ::' , i 
, , .  

I , , ,  1 1  t ! t i  ' i f ,  , , / . I , I ~ ~ L  !i 111 .y I icr LO 111~:ln ' 
" '3  ji 

i ' ,  r , v j (  l . :1:11 ~!o!llilr;: C ~ ~ ~ i ! ; ! i l i ~ ~ i  in this sub-sect ion shell npply to the' Taxs- 
. i  ,., .i:-,:, , : I ,~nl! l~; ; i . ; . :  rcCcrrc:l 10 in section 23-A. 
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Amendment of- 6. In sec~ion 23-A of the 1920 Act, in clause (I), for the cxprcssio~l 'knd 
section 23-A.: four co~ncillors elecled by the counail", the cxplession "and four councillors three 

of whom shall be elected by the council frcm :mongthcmselves and one person 
nominated by the Chairman frcm : mong the pel sons referred to in sub-section (3) 
of section 7" shall be substituted, -7rp.k; . . . - . . .-,-2 

Amendment of ' 7. In section 43-C of the 1920 Act, in sub-section (2), for the expression 
section 4 3 4 .  "and the conditions cnder which such deposits may be fcrfeited" the expression 

"the conditions under which such deposits may be forfeited and the nlaximum 
amount of expenditure which may be incurred by candidates standing for clection as 
councillor or chairman" shall be substituted,- !: . A- ..L .+- 

Amendment 8. In section 31-B of the 1920 Act, in sub-section , in clause (a), for 
Msectlbnj the expression "as councilior", tke expression "as ctai a n  or councillor" 
3-B.  shall be substituted. )& 

Amendment of' 9. In Schedule X ofthe 1920 Act, after item 15 and tl,e entries relating 
Sobcdule X. thereto, the following items and entries shall be added, namely:- 

"16. Urban Planning including Town Planning. 

17. Regulation of land use and construction : of ,buildings. 

18. Fire Fervices.". 

PART 111. 

AMENDMENTS TO THE MADRAS CITY MUNICIP.AL CORPBRA'IIBN 
ACT, 1919. 

TWl Nadu 10. h~ section 3 of the Madras City Municipal-Corporation Act, 1919, (haein 
AAW of after in this part referred to  as the 1919 Act),- 
1919. (a) in clause (26-B), for the expression "section 6-F", the e~prrssion "w&'h'rr 

5A"1shall be substituted; 

(b) clause (28) shall be omitted. 

11. In section 5 of the 1919 Act,- 
(1) in sub-section (2),- 

(a) the proviso to clause (a) shall be omitted. 
I @) for clause (c) i2clx3in~ t i e  ; ~ r ; , ~ i s ~ . t  ~ers ts ,  t i e  folloai~lg clause s?.all be 

smbstituted, namely:- 

": ") "(c) all t i e  me.nbers of the Tanil  Nadu Legislative Asse~nbly lepreser U I : ~  
i '  
L- mwtituencies which comprise wholly or partly the area of the Corporatio 1. "; 

(c) clause (d) sf-all be omitted. 

(2) after sub-section (2), the following sub-section shall be inserted, ~>iimI: :- 

"(2-A) T1.e persons referred to in sub-section (2) shall be el.titled to hke 
part in the proceedings but shall rot  have tf e right to vote in tl e meetihgs of r e 
council.". 

r 12. For section 5-A of thz 1919 Act, the following section s!.all be substituted, Subst 
r Q snaanely :- 

i; 
L " 3 ~ .  Con~titution of Words Committees.-(I) Tl ere s! all be 

cons~~~uted  by t!.e State Ciovernme~t, by notification, such  umber of wards L 

committees comprising territorial area of such number of warc's as may be 
specified in the notification wit1 in t1.e territorial area of the corporation. 

I 
(2) Each wards committee sf-all consist of- 

c '"! 
i h- (a) all tile coq~cillors of tl-.e corporation represe~t ing t;.e narc's wit!?in 

the territorial area of tt.e warc's coxrmittee; and 

(ST-- - - > 
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(b) the person, if any noininated by t'le State Governmeilt under clause (3) 
of sub-section (2) of section 5, if his name is registered as a voter within the territorla] 
area of the warc's committee. 

(3) The State Gover~mteat may, after consultation with the corporation 
from time to time, by notificatio.1, alter t:~e name, increase or diminish ttke area of 
any wards committee specified in the notification issued unc'er sub-'sction (I) ". 

13. For sectioli 6-A of t:;c i919 Act, the follo~iilg se:tio 1 ,'la11 be su5stituteci, Substibution ( 
namely :- scclrlon 6-f 

"6 -A. Co vstitution of standing Cornrnit tees.-(I ) There shall be cons- 
tituted by t3e State Governnieilt, by notification, such number sf Standing 
Committees not exceeding three as may be speafied in the notification for tke 
purpose of exercising such powers, discharging such duties or performing such 
functions as the Council may delegate to them. 

(2) The coinposition of Standing Committees and the method:of appoint. 
ment of Chxirman aqd t'le term of oBce of members arld Chairman of Standing 
Com~llittees shall be such as may be prescribed.". 

14. In tlie 1919 Act, sectio~s 6-B, 6-C,6-D, 6-E and 6-F shall beomitkd. Omission lot 
~6Cti6ns 6-B 
6-4,6-D, 
4-E and 6-F 

15. For section 6-5 of the 1319 Act, the following sectio<shall be substituted, 
sectlor 6-C;. namely : - 

"6-G. Election and term of office of of wards conrmittee.- 

( I  ) The Chairman of the Wards Committee shall be elwted by the councillors 
of the Wards Committee from among themselves after each ordinary election to tfie 
council in such manner as m y  be prescribed. 

IIR. (3) Any casual vacancy in the office of the Chairman of the Wards Committoo 
shall be filled ur) in such manner as may be prescribed and thechairman elected ia 
any such casual vacancy shall hola o&e only so long as the person in whose place 
he is elected would have been entitled to hold the office, if the vacancy had 
not occured .". 

16. In sectim 6-H of the 19i9 A@,-l 

( I )  for sub-section ( I ) ,  the folbwing sub-section shall be substituted,C~namely:- 

"(I) Subject to the provisions of tlds Act and the rules made thereunder, the Council 
may delegate such powers a:ld duties as it deems fit to a Wards Committee."; 

(2) su.3-sections (:);and (3);sliall be omitted. 

"45-A. Coitstruction of references to Divisiorts .-In this Act, wherever the ' expression 
"Divisi3n9' or "Divisions" and "territorial Divisions'' occur, it shall be deemed to 
refer to "Ward" or "Wards" respecu'vely.:' 
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,mandm:nt of 2 .  In wc'ion 53 aP ti13 1913 3 ,  in sd--s:stion (I),  i,i : . L ) ; i l  . 

section 53. pjrlidn, for the expression "clauses (b), (c) OJ (d)", the e~i>;c.;~,i i:: "~1.11. I 
b 

(b) or (c)" s!l?,ll be substituted. o 

ime:~z'.n~ent 
of section 
54-B. 

Om;ssio!l of 
Schedule 
IX and - 
Schedule X. 

A mend ment 
,of Sched ule 
XI. 

Tamil Yv!n 
Act 1 5  of 197 

22. !$I $:::ti9 I ;4-B of t'le 9 9 Act, i , ~  su'~-sect~ 3 ? ( '), i 1 :l \ ? l 2 -  I ! I ,  1 I C Y I ' L .  a .  

siol "as a caa ~ c ; i I ~ r " ,  t ~2 cu,rc;si:,; " : i s  M l j . , ~ .  . ; a (I ,,.l l z i l l~ r "  - r l l  3 i 1 ~ ~ l i ( ! l i z ~ \ .  

23. Ia sccr:ion 53 of the 1919 Act, in sub-scc,iL) 1 ( 2 ) ,  XI cl,,~.sc (c) : ( I ,  111: cxp,c\- 
sion " and c.\ndition~ iuidc, i id~icl~ such dcpxi s may 17,~ f 1 1  f .I cri", r llc. uxpic~~,lclnu 
"tllc: concl~\~ons r ~ ~ t l o ~  \ V I U C I I  \:'t'l1 d~'11i)sits may h: Io~.lct:cci nntl f llc 11l.f ,.rill Im L t ~ i ~ o u n l  
of exp:nditurc w,11~,, may b,: incurred by the :,~ndidntc.; s'anc111?q 11,s ~ 1 3 2  i ~ ! :  a: - 
Cou~lcilIvi or Mnyor" s!lnll b: ,:lb;titutcd. 

24. Tn t',e .9,9 Act, 7;'ieJulzs IX azdtX s:lall ')e o:nitted. 

25, In Schedule XI of :;ie 9 , 9  Act, ~ f t e r  itelll ! 5 n I:! t':e e ~trics rtl ti1 ,; ! 2 ,  :to, 
the following items a d  eiltrie, shall be af'ded, fi'i.uely:- 

' 1 Urbnn Planni~lg 1nc1ti:'ing ?own Planni !g ,  

17. Regulatio 1 'of la13 llse ax! construcl il, I of 11~ii[dlhg9. 

18. Fire  service^.^. 

PART IV. 

AMENDMENTS TO THE 1f43UR4T CI7 / i:i*;"<l.c'!P/?. 1, c'ORPOS,:T !0I\.T 
AC l', 19'1 " , .  . i 

26. In  action 2 of thc: Madurai C~ty Mi~zicipril C g r p ~ r a t i o n  Act, 1971 
, (hereinafter in this part rcfitrred to as the 1971 Act),-- 

(0) in clausc (42-A), for the exprescion "section 10-A", the expres;isn ",t:cti,~n 
5 4 9 '  shall be substituted; 

(b) clause (45) sbc.11 be nmitled. 

27 .  it; sc::tio.? o f t  ie . 9  '! Act,- 

(! ) i i sub-sectio.1 (' ),- 
(a) the pravis~ to clacse (a) ~!:all be c-nitted ; 
(5) f a  clrqi9- /.) i ;:luf:i 12 the pr~viso  t . ,cret~,  t:.e follo . ~ i # l j  clanse si.all . 

suSstitutc.!, ..c~iilcl; :- 
"(c) all t !e nz :15?rS af t !e Ta nil Na-1 I ;  Legisl~tive 4sselylbly re~resel? t i I~g~ 
50 17titue 13;11s sv iic'l co xprise wi~olly or ,~artly t' c ares o f t  :c C O T P O C R ~ ~ O  1."; 

( r . )  claure (, ) ;'.all be omittcil. 

(2) after su.3-secti:, 1 (..), t'le follo v i ! ~ ~  sub.se.:ti~n s'-all be i -s:rt:: ',:;iamely :, 

"(2-!:) T3eacrso:sreferre.l t o i  :sub s e c t i ~ ~ i  ( 2 )  s':allbee1titl6;l to t ~ k e p a r t  iil$ : 
t';e i3rocee. i,,gs but shall r,ot Lave the 1-ig' t to vare in t'?e mezti.lgs of t1:e 

- 

couxil ". 
28. For sxtio I 5 -  4 of t ,e .97 1 Act, t i e  fall3 vil?g' se:tio 1 s '  sll 52 '~uSstit~te.1 

nalneljr :-- 

" f -A. Co,~stitiltio/z 01 W a d s  Co,l?mitt es. --(a ) !'here s',all 
be constitute : by the Gmer ime.t, by >otifi~:ati~n, ~ a s ' l  , I  -15br of S ,VI~- , I  s 
co n,:littcos co 11 x-isi'ig ttccritarial are1 , ) f  suzh ,,:I i ' ) ~ ~  <ti' ,. ~1.2 s as :.la? C'S 
~ ? e ~ i f i ~ , ;  i 1 t h 3  . <)t i5 nf in  1 withi I t .e t e l -~ i t n r i q l  Trsn f r f l  cv -mr? f io  3 .  
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(2) Each wards cornr~itL~e i..'ll ccnsist of - 
(a) all the cou~icillors of the corporation representing the wards within the 

territorial area of t?ie wards committee ; and 

(b) tile person, if any, nominated by the Government under clause (a) of sub- 
section (2) of section 5, if his name is registered as a voter within the territorial 
area of the wards committee. 

(3) The Government may, after consultation with the corporation from time to 
time, by notificfition, alter the name, increase or diminish the area of any watda 
committee specified in t:is notification issued under s,ub-section (I).". 

29. In section 6 of the 1 971 Act, for : sub-section (I), the following sub-section shall Amendmcnr 
be substituted, namely :-- of sectfar, ' -- 

"(I) There shall be constitut;dsby &e Goverkent, by notification, such number 
of standing committees not exceeding three as may be specified in the not&- 
cation for the purpose of exercising such powers, discharging such duties or 
performing~such functions as the council may delegate to them, hsgl 

(I -A) The composition of Standing Committees and the method of appointment 
of Chairman and the term of office of members and Chainnan of stand* 
oornmitto~s shall be suah as may be prescribed.". 

30. Sections7,8,9,10 and 10.A other than saction 9-A of the 1971 Act shall 
be omitted. sa~tions 7, $1 

9,lO aod UJI, 

on of 31. For sectim 10-B of the I971 Art, 1 he following section shall be substitad, 
10-B, nemefy :- 

" 10-B. Ekction and term of 01:lii e of Chairinan of Ward~ Comfdfa.- 
(1) The Chairman of the W?., d s Committee shd' be elected by the c ~ ~ ~ c ~ l l o r o  

of the Wards Committee from among ll~emselves zfter fach ordinary election to t h  
council in such manner as mzy be prescxibed. 

(2) The Chairman of the ~ a r d s ' ~ o k m i t t e e  shsll hold office till the duratioa 
of the Wards Committee. 

cy i n 1  t c  c Ecc ofi LC CI;;.;~n.arr of1 he WardsCommittae 
m7.irr.e~ e ?  n : y be pr CECI  ibcd r.r.d the Cheimcn elect& 

ency sIx.11 hold 1 fficr CII , ! )  : cl 'c r-g as the pexson in whose 
uld h:.\( l ~ . c r l  I I 1 i' 1 c' c 1 ( 't 1 Fc.c, if the w c ~ . ~ c y  h~d not 

merit of 32. In section lQ-C of the 1971 Act,- 

(a) for sub-section ( I ) ,  1 he following sub-~CCI i (  r ~l,r".ll be ~ubslilurrd. r.;.mely:- 

"(I) Subj~ct to 1 he provi\ions c ~ f  1 hi: Acl ; r d 'IIC rules ~rrdt. fI;ctccr,der, 
the coullcil maydeleg~tesuchpc~wel~~lid d~fies7.s i t  dwms fi toa WaidsCommittm~'r 

(b) sub-sec'iono (2) a id (3) ch::ll b? olnitt1.d. 

nt of 33. In seation 33 of the 1971 Act, in sub-sect~on (I), for thb expru8sion 
"clauses (b). (c) and (d) ", the expressi~n. "slauses ,.. (h) and (c) " 3hall ba substituted. 

31. In seotion 35 of the 1971 Act, f ~ r  the ax?t 3sp1 )n ''clau~es (b). (c) 
lvherever it occurs, the expression 'blaw:es (b) and (c)" shall be 

I he 19'1 Act, . i f  c .b-se- ion ( f ), in be opedng portion 
auses (b), (c) o (, )", the expression "clmsc (b) or (0)'' 

of the 1971 Act, in s ib se . ion ( ' I ,  for the expression 
lor", t I : ewnr:r4o 1 ' elec lo 1 of Mayor or t 30 .pcil!Or" 

37. I n  section 60-B of 1 he 1971 Acl . ir,  .L 1,- I II I (1). in  cl~use (P.) for the 
M).B, expression "as a cou:lcill I,". I he expression "*: M: yo; or a Councillor " shall 

he subit ituted. 

a Group) 1V 2 1! r .  (3 3)-3 
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EEimnt 38. In motion 66 of the 1971 Act, in sub-\eel ion (21, in clause (b), for the 
of seotion 66. expression "and conditions under which such deposits may be forfeited", the expre- 

ssion "the conditions ullder which such deposits may be forfeited and the maximum 
amount of expenditure which may be incurred by the candidate$ standing for 
elnotion as Councillor or hfayor" shall be substituted. 

Omission of 39. 111 the 1971 Act. Scliedules VIII and IX shall be omitted. 
Schedules 
ViII and IX. . . 
Amendment of 40. In Scl~edule X of the 1971 Act, cfter item 15 and the entries 1 el2.ring thereto, 
Scbedule X. the following itoms and elltrim sl1:;ll be .added, namely:- 

"1 6. Urban Plan~ling including Town Plandng. 
- .  17. Regulation of land use and construction of buildings. 

18. Fire Services". 

PART V.: 

AMENDMENTS TO THE COIIVI~ATORE CITY, ,MUN ICLPAL CORPOl<A'l l() N 
- .  ~ . ACT, 1981. 

Amndment ot 41. In section 2 of the Coinjbatorc Citv Municipal Corporation Act, 1961 i . .  ,111 

seation 2. (heleinafter in this part referxed to as the 1981 Act),- 
. . 

(a) in clause (42-A,), fur the oxplcssioi~  section^ 1 O . A  ' ' l h c  cxprct.sio~i 
: a  "section 5 A" shall bc subslitilted; 

(b) c l a w  (45) sh;rli be omitted,' 

42. In fection 5 of the 1981 Act,- 

(1) in sub-szction (2),- 

(a) the proviso to  clause (a) shall be omitted:; 

@) far clz;lse (c), i!lcl;~c!iilg the provxso thereto, the foliclu 111g ~lau \e  shall 
He; whstitutcd, naniely :- 

"(c) all the memb-ss of the T ~ m i l  Nadu Legislztivc Assembly represenling 
coiis~itue~~cics I\ hicli C ,mpiisc: wholly or pi:rt ly the area of 1 hc Co~l~oration.~' ; 

(c) cl;l,use (d) s h ~ l l  be omitted ; 

(2) after sub-sets ion (2),' he following sub-section shall be insci tcd, ~namelg :- 
6 6  7 r ( - 1). T i * .  !?Y: :( t . f * - I  t d  zo i!i x ~ b - ~ e ~ t i o l l  (2) ~h:-~ll  h~ ~1111!lcd 1 0  1:1l.c 

p i t  in :!G 121 occudingp b ~ :  .;l,:.li lid hxve t hc right to  vole in t2 e nicc'i~~:gs of t l ic  
~cruncil.~'. 

43. Fo! s.=c'io;z 5-A of tkv 1981 Act, the following section shall be substituted, S lbstit 
na inely : - 

"5-.'.. Curtstitution of Wards Co~nml(te~s.--(l) Time 4-1-111 b:: co~lhiituted by 
I Il~f,.Gov.r!:qc.~l, by ~ t , i f i a i -> \ , , .~ . sa t$  duhber of wzrds committees 

homprisirig .ttrrit biial ?.rea of such num* of wards as &ay be specified in the 
liodficaljon withi11 the tari t ,  ,: ;:.: p.rea oftbe corporation. 

t2) Erch wi'kas cornrnlttse s h d  ebbiisti of- 
,(a) ~ l l  the councilfws of the. corpbrktion representing the wards: within 

the terrko. i31 area of the w?tdi con:tnitt& ; And 

(b) thepersons, if a.iy, r~qninated by the-. Gover~iment under clause 
<&~~~spb-se ,cbod '(2) ot secfion 5,  if $s na rd  iS kegisterea as a voter withili the 
tcrritbna l .ire& of trie wz.rds comtnittk.; 

(3) 3 1 ~  G J V ~ ~ I I I I I -  t m:?y, 3 f ? a  consult?.~ion' w3.h the corpora tion 
fronl time i 0  time, by nltific:,tion, alt& thk name, in&& or <imirlish tae arm 
df any ivaa.rds tofirnittee qpecified in the mtijkzt?tic?n issued under sub-section (I).". 

44. In >-  -''an 6 of the 1981 Act, for sub-section (I), the folIowi?. ~ u ~ ~ t i o n s  A ~ Y , P  
sh?" ht suhp:ituted, namely :- 

D 
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"(1) There shall be constituted by the Government, by notific?.tion, such 
number of Stahding Committees not excecdi~.g thlee as may be specifitrf i n  
the notificetion for the purpose of exercisii,g s ~ c h  powers, djsctclglrg : L . C I ~  
duties or pertorming such functions asthe c ~ u ~ c i l  may delegate to them. 

(1-A) The composition of St ending Commiltees and the method of 
appointment of Chairman and the term of office of members and Chairman of 
Standing Committees shall be scch as_ may be prescribed.''. 

4 .  < 

45. Sections 7. 8, 9, 10 and 10-A70thci than section 9-A of tht 1981 Ac, Omission 
shall be omitted. of sections 

7, 8, 9, 10 
and 10-A. 

46. For section 10-B of the 1981 Act, the following sectlon shall bc Substitutjon 
s u b t  ituted, namely :- of sectior 

lo-B. I 
"10-B. Election and term oj  office of Chuirma~z 01 Wards Committee-- 

( I )  Tile Chairinan of the W13rds Committee shall be elected by the councillors 
of the Wnrds Committee from among themselves after each ordinary election 
to the council jn such manner as may be prescribed. 

(2) The Chairman ctf the Wards Commirtce shal(jhold officc till the .dut., 
tion of the Wards Con~n~iltee. 

vacancy in t c office of tlle Chairman of the ,Waras CbG- 
up in suc $ mannbr is dj? p@sm'lBixl and 

Chairman elcqcd in any .such cash1 va~ancy shall 6dd off& o h ly so 10% 
as the person in uhose place he is elected wodld have been "cntitw to h6jd 
office, if the vacancy ha+ not oqiirred. ". 

47. lu sect ion 10-C of the 1981 Act,- 
I 

( ;I )  for sub-section (11, the following sub-sectioh ilia0 be substitute&,' 
namely:- 

( S:.!,jxt to the ],revisions of lhls Act and the rules, &de there ~ I 
under, the Cor.r,cil may delegate suchpowers andduties ?sit derms fit to a W;irds 
&lniuiit~~.:> : 

(b) \;I'J-\,CCI ; < , I~s  (2) and f 3) shall be omitted. 

.I:. 11: , t t i . l  i sn  34 of tlic 1981 Act, iri sub-section (I), for the expression 
d (d)", the expression "clauses (b) and (c)" . ,shall be 

b .  

49. In sect inn 36 of the 1981 Act, fcir the expr&ion "olauses (b), (c) and 
curs, tlze expression "clauses (b) and (c)" shall be substituted. 

50. , I AC;, after odrtion 51, ihe  foliowing s'iction shall be in- 
ccrted, nx::lc.ly:- 

'̂j 1 -A.  Corarr liction of r~ferewes to D1visiow.-Jn this Act, wherever the r-xpres- 
<ion "Divi\ion.' or "Divisionsw occur lt shall be deemed to refertc the "Ward" or 
" \vards" i . ~ \ i X  :!ixly.". 

51. I n  seotion 59 of the 1981 ~ c t , i n  sub-section (I),in the openingportioo, 
for t hr: ex7ve'sion  clause.^ (b), (4 (dp", the expression "clause (b) or (c)" 
shall be 5 ~ : )  ,t~ ~uted. 

2-A df t he 19Q. Akt. in sub-section (I  1, fm t th - ~ x & s s % ~  
cillor", the exp~issioh 6'election of Mayor or a Councillor'' 

f,lr I "  ~ittie1hl~dt;itisa'$-seciioa(l),E~cl~vscta),fortheexpres- . 
, tht: expression "as Mayor cr a Councillr~r" shall be substi- 



108 TAMIL NADU GOVI,RNMENT GAZEl" Ta b~ ~ v l \ u ~ i \ n r ~  u -,. **- *--,-I - - 
._C__--- ---- - -- - 

mendmoot of 54. In section 68 of the 1981 Act, in sub-section (2), in clausu (b),for the rxpres- 
&ion 68. sion "and conditions under Which such deposits may be forfeited", the expression 

"the conditions under which such deposits may be forfeited and the maximum 
amount of expenditure which may be incurred by the candidates standing for 

- eleotion as Councillor or Mayor" shall be substituted. 

lmission of 55. In the 1981 Act, Schedules VIII and IX shall be omitted. 
Obduhas 
'In and IX.1 

rmcndmont 'of 56. In, Schedule X of tl1t$l98 1 Act, aher i t e r~  15 and the: o~~tricsj  rcl,ttiug 
chadule X. tbreto, the following items and entries shall be added, namely :- 

"16. Uroan Planning includirg Town Planning. 
17. Reeul?.tion of ~ P F L ~  uSe and constructioa of b~ildings. 
18. Fire Services. ". 

PART VI. 

AMENDMENT TO THE TAMIL NADU MUNICIPAL CORPORA'I'ION LAWS 
(AMENDMENT AND SPECIAL PROVLSION) ACT, 1994. 

Suwtitution of 57. For sectio~ 121 oft hc Ta mil N a d ~  Municipa Corporttion Laws (Amendment Tamil 
,cc&on 121. amJ Special Provlsio~) Act, 1941, tlw fcllowit n seciion srall LX substituted, 4ct 26 

@*.- 

121. Reservation the oflices of Mayors for the members of the ~rheduled 
Castes or rkrs ,Qile&Icd hnd for women.-l a) Tne Offices cf the Ma yora 
of tht Corpotatiocrz :a tMs State shall b: reserved fcr tht persons belongire to the 
Schedvltd Crster .,r t be Scba IJ lcd Tri oes and the ~lurnoer of ofRces so reserved shall 
bear, a s n a ~ r l y a s m ~ y w ,  thc same proportion to thetotal nr,inibrr of ot19c:s I ~ e l l  
t L  CJorpoatfuds in the State as the population of the Scheduled Castes in all the 
wrporedoo!: In the State or the Scned L led Tribe. i v ,  all t DC Corporft ions in tho 
*to beaR tc tbe total populrlicln of 111 the Corpcrst~ors in the St~te: 

Provided that where no office of Mayor can be reserved for the persons belongl 
to the Scheduled Castes or the Scheduled Tribes based on the total percentage 3 
population 01 the Scheduled Castes and the Schcduied Tribes in all the Corporations, 
one oflPce of Mayor of a Corporztion having the highest percentage of population of the 
&heduled Castes and the Scheduled Tribes shall be reserved for women belonging to 
Soheduld Castes or Scheduled Tribes out of the total number of offices of Mayors 
rdsarved for women unQr elause (b) ; 

(b) rne ORXS ;.I ne ~ a ~ o r s i n  the xtate shall he reserve6 fcr wcmen a ~ d  the 
nvrnbcr cf offiss s~ reserv d t ~ r  womc n ~ b l l  not oe less t h ~ n  onc-third of thc total 
mmbepof offi~es,~d i he Mayor sin thestate: 

Provided that the offices of the Ma)ors reser ved unda this section shall be 
allotted birotation todifferent muniapaf oorporations in t t  c Statein st*chmner as 
may be pcescr ibed bet01 e the ordinary elections to the mumcipal corporalions in tha 
State ". 

. , 
. 

( ' 

' PART Vfl. 

Ah@NQMBMTS TO THE TIRUCHIRAPPALLI CIITY 'MUNICIPAL' CORPORATIOh 
. AOT, 1994. 

Tamil Nadu . 58 : In: vcrion 5 of the Tiruchirappatli Citp Munjciprrl Oorporation Ad, ' l994T- 
Act 27 of 1994. . . . . I .  of a 

4- (1) in su b-section 2,- 
((I) the proviso to clause (a) shall be omifled; 
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(b) for clause (c) including the proviso thereto, the followng clause shall 
be substitut:d, :amel;# : . 

"(c) all the membeis of the Tamil Nadu Legislative Assemblj repres- 
ent ing co~~st  ituencies which cornprise who114 or partly the area of the corpo- 
ration.": 

(c) clavse (d) shall be omitted. 
(2) atter sub-section (2 ),the following sub-section shall be inserted, 

name1~:- 
"(24) The persons referred to in subsection (2) sliall be entitled to 

take part in t he p,.oceedings but shall not have the right to vote: in t he meetings of 
the council. ". 

PART-VIII. 

AM ENDMENTS TO THE TIRUNELVELI UIT Y MUNICIPAL CORPORATION 
ACT, 1994. 

59. I n  section 5 of the Tirt~nelveli City Municipal Corporation Act, 1994,- Amendment 
section 5. 

(1) in sub-section 2,- 
(a) the proviso to clause (a) shall be omitted ; 
(b) for clause (c) including the proviso thereto, the following dause shaH 

be substituted, namely :- 
"(c) all the members of the Tamil Nadu Legislative Assembly repre 

c nting constituencies which comprise wholly or partly the area of the mpo-  
ration."; 

(c) clause (d )  shall be omitted. 
(2) atter su b-section (2), the tollo w ~ n g  sub-section shall be inserretl, 

name1q:- 
"(2-A) The persons referred to m sub-sxtion (2) shall Ee entitled to 

talae part in theproceedings but shaU not harc the right to voteinthe meetingsof 
the couacil.". 

PART IX. 

AMENDMENTS TO THE SALEM CITY MUNICIPAL CORPORATION ACT, 
1994. 

60. I n  section 5 of the Sslem Cit~i Municipal Corporation Act, 1994,- Tamil Nado 
Act 29 of 19! 

'[I) in subsection 2,- 
(a) the :proviso to clause :(a) shall be omitted; 
(b) for clause (c) including the proviso thereto, the following olavse shall 

IN FLI bstituted , namely ;- 
"(c) all the member s of the Tamil ?$ad~ Legislative Assembly repre- 

sent itlo const~tuencies which comp~ ise wholly or partly the area of the corpo- 5,. ration. , 
(c) cl;~use (4 shall be omitted. 

( ') . ~ l l t . r  i \~~l~-scc~io~i  ( I ) ,  tho following suhscct ion sliall be inserted, 
ti.11114 I \ )  

" ( 2  A)  I'll(: I)crsc,nc r cfcrrcd to in ul!l>-\,ction (2) shall bc cntitlcd to taka 
~ I I  I 1 1 )  I 1 1 , .  1" I ) '  I 1 ,111rj:'. 1,1tr slr 111 not h;~vc 111c rij~t~t t o  V O ~ C  i n  I hc m~xlings of the 
, 4lkl l l<  1 1  ". 

(Its <,rdcr of the Governor.) 

I -- 

4. .L. AAJAN, 
;ecrerIIr, ' - Government. Law Deoart/nenl 

_ _ _ _  , _ ------------- --- 
1 1  I \  i ; i I 11) 7 f f i -  CCJ>IMJ< SIONER ON BEHALF OF THE GOVERNMENT OF .rAhllL s'D'* 

of % .s r ,\TIONERY AND PRINTING, MADRAS 



The following Act of the Tamil N?.du Legislctive Assembly received the assent of 
the Governor on the 14th Februzr y 1997 znd is hereby published for genelal info1 mation:- 

ACT No. 3 OF 1997. 

d n  Act firther lo amend the laws reldting to the Municipalities and Municipul Corpordtions 
in the State of Tamil Nudu. 

Be it enacted by the bgislative Assembly of the State of Tamil Nadu.in the Forty- 
eighth year of the Republic of India as follows:- 

PART I. 

FMLIMINA RY. 

1. (1) This Act may be oalled~the~Tamil~Nsadu~Municipa1 Laws (Amendment) Act, Short title 
1997. and 

1 commence- 
ment. 

(2)(?)' Sections 12,24 and 35 sllall bedebned to iave  come into force on the 18th ' 

day of October 1996. . . . 1 

I 
I - J: . ; a  

(b) Sections 2,3,5,6,9,10,14,21,22,26,32, 33, 37, 43, 44 and 45 shall be & - .  4 
deemed to hzve cclnle into force cn the 14th day of November 1996. 

(c) Section? 4 , 7 ,  P,  l I ,  13, to 20, 23,25,27 to 31, 34, 36 and 38 to 42 shall 
be deemed to have come into force on the 27tb day of December 1996. 

t'. 

PART 11. 

AMENDMENTS TO THE TAMIL NADW DISTRICT MUNICIPALITIES ACT, 
1920. 

Tad1 Nadu 2. 111 section 3-C of thc Tamil Nadu District Municipalities Act, 1920( ereinafter Amendment 
Act V of 1920 in this part referred to as the 1920 Act), in su b-section (2), clause (a) shall t e moitted . of section 

3-C . 

3. In scclion 7 of the 1920 Act, in sub-section (3), clacse (a) shall be omitted. Amendment. ' 
of section 7; 

4. tn section 23-A of the 1920 Act' in clause(l), for the expression "and four Amendmmt- 
councillors three of whom .,hall be elected by the council from among themselves and of sec t io~  'Z 
one person nolllinetcd by the Ch~irman from amongthc persons referred to :.* sub-section 23-A. 3 
(3) of section 7", the expression '' end four councillors selectesl by the council" shall be 
substituted. 

5. 111 ~ e c t i ~ n  24-Bof t h: 1920 Act, in srb-section (2), clause(b)shall beomitted. Amend m a t  
of section 
24-B. 

6 .  In sect ion 50-A of the 1920 Act,- 

(1) in sub-section (]),-- 

(i) the expression "2nd every persc.n nominated und,r~ cl;.~.se ( 8 )  ~f SL k-sect ic.11 
(2) of section 3-C or clause (a) of su b-section (3) of sect ion 7, as the case may be", shall 
be ornitted ; 

(ii) for the exprcs-sion, 

"elected as a councillor of 
nominated under clause (a) of sub-section 
(2) of sect io11 3-C or under clause (a) of sub-sect ion 
(3) of section 7, as representative in", 

Amendment 
of section 
50 A 

the expression "electcd as a ceuncillor of" shall bc substituted 
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12) in sub-se ction (2), the expression "or sits as a representative nominated ~ n d  er 
clause a) of sub-section (2) of section 3-C or unc'er cla~lse (a) of sub-section (3) of section 
7" sha 1 1 be omitted. 

Insertion of 7. After section 11 7 of th e 1920 Act, the following !,ecLion shall ba insprrted, namely:- 
nkw section 
1 17-A. 

"1 17-A. to ussess in case oJ escape jrorn assessment :- Notwithstanding _ 
anything to the conirarv contained in this Act or the rules madd e thereunder' if' for any 
rezsorl any person liable to pay any of the taxes or fe:: leviable under this Chapter has 
escaped assessment in any half-year or year cr bas been sssessed in any half year or 
year at arate lower than the rate at which he is assessable, or, in the case of property tax, 
has not been duly assessed in any half year or year consequent on the bililding or land 
conoerned having escaped proper determination of its annual valve' the commissioner 

. may, at any time witbin six years from the date on which such person should have been 
assessed serve on such person a notice assessing him to the tax or fee era :and 
demanding payment thereo; within Eftem days from thedate of such service; and the 

provisions of this Act and therulesmade thereunder shall so far as may beapply as if the 
assessment was made in tbe half year or year to which the tax or iee relates". 

Amendment 8. In section 375 of the 1920 Act, for sub-section (2), the following sub-section 
a f  d o n  sUll be substituted, neme1y:- 
msc 

" 2) The Special OEcers appointed under sub-section (1) in respect of Courtallam 
and B 6, v~nisagar municipalitiesamd Yercaud Toam Panchayst shall bold oficeupto the 
30th day of June 1997 or for such shorter period as the State Government may, by noti- 
6wtb~1, specify in this behalf*'. 

, . 

, s PART 111.1 

* AMENDMENTS TO THE CHEMNAI CITY MUNICIPAL CORPORATION 
.. . ACT, 1919. 

i 

Amendment 9. Inwtion 5 of the. Chemai Municipal Corporation :Act, 19 19 (hereinafter T a d  
of section in ~ 1 s  part referrred to as the 1919 Act) in sub-section (2), clause (a) shall be ~ c t  
3. ornined. 

Ama$ment 10. In section 5-A of the 1919 Act, in sub -section (2), clause (b) shall be t 
of secuon omitted. 
*A, * * ! 
Amendmen'if 11. In section 6-A of the 1919 Act, in sub-section (I), for the words '(nit i 
of section 4 excceding three" the words "not exceeding six " shall be substituted. 1 
6-A. L 

t 

Amendment 12. In section of the 19 19 Act, for sub section (3), the following sub-sections 
of section shall be substituted, namely : - 
29. ,. , 

"(3) The Deputy Mayor shall hold office for period of five years from the date 
of his election and he shall continue as such D e p t y  Mayor, provided that in the meantime 
he does not ceases to be a councillor. 

(4) Any casual vacallcy in the  office of the Deputy Mayor shall be filled by 
a fresh election helG ia accordance with such proced we a.s may be prescribed ar?. a 
person elected as Deputy Mayor if any such vacancy shall enter. upon office forthwith 
and hold office only so lor g as the person ir, whose place he is elected would have 
been entitled- to hold ofice if the vacancy had not occurre:i". 

i 
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13. After section 37 of the 1919 Act, the following section shall be inserted, Insertion of 
namely :- new section 

37-A .. 
"37-A. Entrustment of additional functions to Mayor :- The State Govern- 

I meat may, subject to the provis~ns of this Act and the rules made thereunder by no- I 
tification, entrust to the Mayor such additional functions as it may deem necessary for 
carrying out the purposes of this Act". 

14. In section 53-A of the 1919 Act,- Amendmoat 
. of section 

(1) in sub-section(l),-- 
53-A ... 

mil Nad u 
~ c t  IV ,of 
919. 

(i) the expression "and every persbn nominated under clause (a) of sub- 
section (2) of section 5." shall be omitted; 

(ii) for the expression,- 
"elected as a councillor of 
nominated under clause (a) of sub-section 
(2).of sectiorl 5 as a representative in", 

the expresston "elected as .A LQU~,C::~C; of " shall be substituted; 

(2) in sub-section (2 1, the expression "or sits as a representative nominatqd 
under clause (a) of sub-section (2) of section 5," shall be omitted. ' 4, 

! 

15. For section 73. of the 1919 Act, the following section shall be substituted Substitution, 
namely :- , % 

, , 
of section ' 
78. 

"78. Powers of several authorities to sanction estimates:-The mone$ary Sidt *. 
fof sanction of any estimate by several municipal authorities of the corporation shall 
be such as may be prescribed and such monetary limit shall not exceed fiRy lakhs of I. 
rupees". P 

16. Section 79 of the 1919 Act, shall be omi'tted. 5 Omission of 
, , , . , < . , . , 1 1 1  .=tion 79. 

17. In section 80 of the 1919 Act, for sub9ection (2), the following sub-section Amendment 
shall be substituted, namely:- o f . S q q l ,  . . 

Qn . I 
YV. 

1 "(2) No contract involving an exp:nditure exceedingtho monitaiy limit pib. 
scrib:d under section 78 shall b: mnde by the municpal authorities of the wrporatioh 
otherwise than as may bs prescribed." 

18. For sestion 82 of the 1919 Act, the following section shall be substituted, Substitution . 
namely:- of section 82. 

"82. Invitation of tenders:-(I) Atleast seven days before entering into any 
contract for the exextion of any work or the supply of any materials or goods which 
will i ~ v ? l v :  ?? c-;q:lditure evceeding ten thmsand rupees the Commissioner shall 
givz n~ii,.: by a;v;rtisem:i~t invitie tenders for such contract. 

(2) The Co~nmissionsr on receipt of the tenders in respect lof any contract 
mad? in pxsuanzz of the notix given under sab-section (1) may, subject to ._ the l*-.. provision 
of section 80 and the rules made thereunder, accept the tender after following [the 
procedure as may be prescribed.".! 

19. Tn s2:tion 85 of the 1919 Act, in sub-section (3), for clause (c) , the Amendment 
folls~ing C!?JS? sllall b: sub- tituteci,fnam:ly:- of section 856 

"(c) A73 1intm:nts i 3 all p ~ t s  inzlludzd in Class 111 and in Clasq IV and to 
all oth:r p ~ j i  n ~ t  s~ i?:lud:l shall b: r n l k  by ths appsintm:nts Cornnittee consisting 
of ths May?r, ths Comaission:r and tws c~uazillors elected by the council, which 
shall b: estab!ish:d fix th: cxpxation ssbjszt to ths by-laws if any, made by the 
council.". 

20. In s5:tion : 37-B of the 1919 Act, for the expression "three years", the Amendment 
expression "six years" shall 1):: substituted./ of section , 

137-B. 
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PART IV 

AMENDMENTS TO THE MADURAI CITY MUNICIPAL CORPORATION ACT. 1971. 

Amendment 21. In section 5 of the Madurai City Municipal (:orporetion Act, 1971 (hereinafter 1 alnil E 
of section 5. in this part referred to as the 1971 Act), in sub-section (%), clause (a) shall be Ac' '' 

omitted. 19711, 

Amendment 22. In section 5-A of the 1971 Act, in subsection (?), clause (b) shall be 
of =ti on omitted. 
5-A. 

Amendment 23. In section 6 of the 1971 Act, ir, snh-section (1) , for the expression "not 
of section 6.  exceeding three", the expression "not exceeding six' shall be substituted. 

Amendment 24. In section 30 of the 1971 Act, for sub-section (3), the following sub-sections 
of' 'wfion 30. shall be substituted, namely :- 

"(3) The Deputy Mayor shall hold office [or a period of five years from the 
date of his elction and he shall continue,as such Deputy Mayor, pro7:ided that in the 
meantime he does not cease to be a councillor. 

(4) Any casual vacancy in the office of the Jleputy Mayor shall be filled by 
a fresh election held in accordance with such procedule as may be prescribed and a per- 

* ,  . , .  . . son, elected as Deputy Mayor in any. such vacancy shall enter upon office forthwith 
I .  and hold ofice only so long as the person in whose place he is elected would have 

been entitled to hold office, if the vacancy had not occurred." 

~nsertidn of 25. After section 38 bf the 1971 Act, the following section shall be inserted, 
new section namely :- 
38-A. 

"38-A. Entrustment of additional functions to Mayor.-- The Government vm~l ? 
may, subject to the provisions of this Act and the rules made thereunder, by notifi- ct 25 ( 

cation, entrust to the Mayor such additional functions as it may deem necessary for MI. 
carrying out the purposes of this Act.". 

Amendment 26. In section 59 of the 1971 Act,- 
of section 59. 

(1) in sub-section (I),-- 

(i) the expression "end every per son nominittcd under clause (a) of sub-section 
(2) of section .C " shall be omitted: - 

(ii) for the expression : 
"elected as a councillor of/ 
nominated under clause (a) of sub-section 
(2) of section 5 as a representative in", 

the expression "elected as a co~ncillor of" shall bc substituted: , 

(2) in sub-section (2), the expression "or sits as s representative nominated under 
clause (a) of sub-scetion (2) of section 5" shall be omitted. 

Substitution 27. For section 97 of the 1971 Act, following section shall be substituted, 
of section 97. namely :- 

"97. Powers of several authorities to sanction estimates.-The monetary limit 
for sanction of any estimate by several municipal autllorities of' the corporation shall 
be such as may be prescribed and such monetary limit shall not exceed twenty five lakhs 
of rupees". 

Omission of ' 28. Section 98 of the 1971 Act, shall be omitted. 
d n n  98. 
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29. Tn section 99 of the 1971 Act, for sub-section (2), the following suf%sectfbnAmendifltnt OF 
shall be substituted ,namely:- se&ion+ 993 

"(2) No contract involing an expenditure exceedifig the monetary limit pre- 
scribed under section 97 shall be made by the municipal authorties of the corporation 
otherwise than as may be prescribed". 

30. For section 101 of the 1971 Act, the following section shall be substituted, substitution of 
namely :- section 101. 

" 10 1 .  lnvitation of tenders :-(1) Atleast seven days beforr entering into any 
contract for the execution ot'any work or the supply of any materials of goods which 
will involve an expenditulre exceeding five thousand ruppees, the Commissioner shall 
give notice by advertisement invitihg tenders for sllch contract. 

(2) The Commissioner 011 receipt of the tenders in respect of any contract 
made In pursuance of the notice gen under wub-.section (I) may, subject to tilt: provisions 
of szztion 93 and the 1.~1;s made tnereur,der a-,ecept the tender after following the 
the procedure as may b,: prescribed". 

3 1. In section 168 01 the 1971 Act, for the expression "three yers" the cxpres- Amendment of , 
sion "six years" shall b~: substituted, section 163. 

AMENDMENTS TO THE COlMBATORE ClTY M UNlCIPAL CORPORATLO1.i 
ACT, 1981. 

Taiuil Nadu 32. In section 5 of tile Coimabatore City Municipal Corpraton Act, 1981 (here-in Amendment 
~~t 25 of after i n  this Fart referred to a j  the 1981 Act), in sllb-section (2), clause (a) shall be of section 5. 
199 1 orn~tted. 

i 
I 33. In stction 5-A of the 1981 Act, in sub-section (2), clause (b) shall be Amendment 

1 

omitted. of section 
1 5-A 

I 

1 / I 

34. In section 6 of the 1981 Act, in sub-section (I), fok the expression "not " Amendment 
/ exceed~ng tiiree"t11e expression "not exceeding six" shall be substituted. of section 6. 

L 35. 111 section 30 of the 1981 Act, for sub-section (3), the following sub-sections Amendment 
shall be substituted namely :- section 30. 

- ' (3 )  The Deputy Mayor shall1 hold ofice for a period of five years from the 
dntc uC hi clectron and he shall continue as such Deputy Mayor provided that in the 
mcan time lic: does not cease to be a councillor. 

(4) Any casual vacany iil the office of the Deputy Mayor shall be filled by.a 
fresh t l x ~ i o n  held in  accordance with such procedilre as may be prescribed and a,person 
clcctc..i I ) , :p~~ly  Mayc~ any such vancay shrill enter upon office fo:tl1 with and hold 
oftic; !) i l l !  ~.)l:)iig :IS the pxson inwhose place he is elected would liavi: be:il entitle to hold 
oficc, l i '  t i t i '  va.,:ay h.::' n - t  qrovrred. 

i h  \ I  \ec[~on 39 ol the 198 1 Act, the following section shall be inerted, namely - Insertion of new section 
39-A. 

1) / \  E~lstr usttnznt of additional functions to Mayor:-The Gsvernment may 
subject to Lne provlslon s c ~ f  this Act is the rules made thereunder by notifiction theirust 
to thc hilayor such addl onal functions as it may deem necessary for carrying out the 
I'L".po"" c)! tlll5 P,ct". 

(A Grcup) IV-7 I;x. (89)-3 
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h ~ n c ~ ~ t l ~ ~ i c ~ i l  37. 111 S C ~ : ~ I O I I  01 0 1 '  ~ I I C  I O H I  Act,- 
of scctio~i 0 1. 

(1) in sub-section (I),-- 

(i) the expression " and every persoil nominated undpr caluse (a) of sub 
section (2) of section 5" shall be omitted:: 

(ii) for the expression-- 
"elected as a councillor of/ 
nominated under clause (a) uf sub-seclion 
(2) of section 5 as a representative in" 

the expression "elected as a councillor of" shall be substituted: 

(2) in sub-section (2), the expression "or sits as at reprsentative nomi!?ated under 

I "Itlause (a) of sub-section (2) of section 5" shall be omitted. 

Substitution 38. For section 99 of the 1981 Act, the following section shall be substituted 
1 of section 99 namely :- 
I "99. Powers of several authorities to sanction estimates.-The monetary limit 
I for sanction of any estimate by several municipal authorities of the corporations shall 
1: be such as may be prescribed and such monetary limit shall not exceed twenty-five lakhs 

Omission of of rupees." 
Mion100. 39. Section 100 of the 1981 Act shall be omitted. 

'I 
Amendment of 40. In section 101 of the 1981 Act for sub-se~tion (2), the fdlowing sub-sectioll 
section 101. shall 5e substituted nane1y.- $ 

"(2) No contract involving an ependiture exceeding the monetary limit prescribed 
/ 1 under section 99 shall be made by the minicipal authorites of the corporation otherwise 
' Q than as may be prescribed.". 
I! 
i 
1; 

Substitution 41. For section 103 of the 1981 Act, the following section shall be substituted, 
, of section 103 namely : - 
I 

"103 Invitation of tenders.-Atleast sevene days bfol-e entering into any contract 
for the execution of any work or the supply of any materials or goods, which will involve 
an expenditure exceeding five thousand rupees, the Commissioner shall give notice by 

I advertisment inviting tenders for such contract. 

(2) The Commissioner on receipt of the tenders in lespect of any contract made 
in pursuance of the notice gi$n under sub-section (1) may subject to the provisions of 
section 101 and thewles made there~mder, accept the tender after the following procedure 
as may be prescribed." 

Amendment of 42. In section 168 ol the 1981 Act, for he expression "three years", tl-e 
section 168. expression "six years" shall be substitutcd, 

PART VI. 

AMENDMENT TO THE TIRUCHIRAPPALLT CITY MUNICIPAL 
CORPORATION ACT, 1994. ' 

Amendment ot 43. In section 5 of the Tiruchirappalli City Municipal Corporation Act, Tamil Kadu 
section 5. 1994, in sub-section (2), clause (a) shall be omitted, Act 27 of 1991 

PART VII. 

AMENDMENT TO THE TIRUNELVELI CITY MUNICIPAL CORPORATION 
ACT, 1994. 

Amdnement ot 44. In section 5 of the Tirunelveli City Mi~ilicipal Corporation Act, 1994, Tamil ~~d~ 
section 5, in sub-section (2), clause (a) shall be omitted, Act 28 of 199. 
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AMENDMENT TO THE SALEM CITY MUNICIPAL CORPORATION 
ACT, 1994. 

T ti>,I \ , I ( I L I  45. In section 5 of the Salem City Municipal Corporation Act, 1994, in Amendment of 
1991. sub section ( 2 ) ,  clause (a) shall be omitted. section 5. 

Tsini~ 'w ~ ( i  ~1 46. (1) The Tain~i Nadu Ivlunicipal Corporation Laws (Amendment) Ordinance Repeal and 
I 1:. i f 1996, the Tamil Nadu Municipal Laws (Fifth Amendment) Ordinance, 1996 and savings. 
19%. the Tamil Nadu Municipal Laws (Sixth Amendment) Ordinance, 1396 are hereby 
Tatni' 'u'.i~lu repealed. 

$ Ord1n:i1ice 8 
ef 1996. 
Tam11 Wadu 1 

Ordinance 12 
of 1996. 

Tam11 N ~ d u  (2) Notwithstanding the repeal under sub-section (I), anything done 
0rd11i ,w:: 5 or any Action taken under the Principal Act, as amended by the Tamil Nadu 
of 1996. Municipal Corporation Lass (Amendment) Ordinance, 1996, the Tamil Nadu 
Tamil V'idu Munici~al Laws (Fifth An~endment) Ordinance, i996 and the Tamil Nadu 
Ord~l:~~ncc 8 Municipal Laws (Sixth Amendment) Ordinance, 1996, with effect from the 18th 
of 1996. October L996, 14th Novembx 1996 and 27th December 1996, as the case may be, 
T;irn~I Nadu shall be deemed to have been done or taken under the Principal Act, as amended 
Ordinance 12 by this Act. 
of 1996. 

(By order of the Governor.) 

A, K. RAJAN, 
Secretary to Government, Law Department. 



ACT No. 38 OF 2008. 

An ~~t further to amend the laws rr2lating to the Munjcipd C o r ~ o ~ ~ ~ ~ ~ ~ ~  
--and the Municipalities in the State of Tamil h d u .  

BE enacted by the Legislative Assembly of the State of Tarnil Nadu In the 
Year of the Hepubl~c of lndla as fol lo~S.- 

PART-I 

PRELIMINARY 

1. (1) Th~s  Act may be called the Tamil Nadu Municipal Laws (Slxth Amendment) Short tltle and 
Act, 2008 commence- 

ment 

(2) It shall come into force on such date as the State Government may, by 
notification, appornt 

PART-I I 

AMENDMENTS TO THE CHENNAl CITY MUNICIPAL 
CORPORATION ACT, 1919. 

2. In sect~on 4 of the Chenna~ C~ty Municipal Corporation Act.1919 (hereinafter in Amendment of 
this Part referred to as the 1319 Act), In sub-section (3), for clause (a), the followlng SeCtlOn 4 

1919 clauses shall be substituted, namely - 

"(a) a Mayor, 

(aa) a counc~l :" 

3. For se~t l0n  37 of the 1919 Act, the followlng sections shall be substituted, Subst~tut~on of 
section 37 

I 

- 
"37. Prerogative of the Mayor.-(1) The Mayor shall have full access to all records 

of the corporatlon and may obtain reports from the cornmlssloner on any matter connected 
w~th  the admtnlstrat~on of the corporatlon 

R 

(2) All Important offlclal correspondence between the corporatlon and the State 
Government as may be declded by the councll shall be conducted through the Mayor 

(3) The Mayor shall be bound to transmit communicat~ons addressed through , hlm by the cornmlssloner to the State Governmclnt or by the State Government to the 
comrnlssloner Whlle transmlttlng conimun~cat~ons from the commlssloner to the State 
Government, the Mayor may make such remarks as he thinks necessary. 

37-A. Entrustment of additional functions to Mayor.-The State Governrl.lent may, 
subject to the provlslons of thls Act and.the rules made thereunder, by no t~ f i ca t~~n ,  entrust 
to the Mayor such addltlonal functions as ~t may deem necessary for carrylng obt the 
purposes of thls Ac t "  

p-IV-2 Ex. (1681-2 



AMENDMENTS T O  THE MADURAI C lTY MUNICIPAL 
CORPORATION ACT, 1971 

Amendment of 4. In sect~on 3 of the Madu.a~ Clty Mun~c~pal Corporation Act,1971 (here~nafter ln Tam11 
sactlon 3 thls Part referred to as the 1971 Act), rn sub-section (3), for clause (a), the :ollowrng Act 

clauses shall be substltuted, namely - 
"(a) a Mayor ; 

(aa) a councll ,'' 

Substitution of 5. For section 38 of the 1971 Act, the followrng sections shall be subst~tuted, 
sect~on 38 namely - 

"38. Prerogative o f  the Mayor.-(I) The Mayor shall have full access to all records 
of the corporation and may obtaln reports from the comm~ssioner on any matter connected 
w~ th  the adrn~n~strat~on of the corporat~on. 

(2) All important offlcial correspondence between the corporation and the 
Government as may be decrded by the councll shall be co lducted through the Mayor 

(3) The Mayor shall be bound to transm~t comrnunlcat~ons addressed through 
hlm by the commlssloner to the Government or by the Government to the commlssloner 
While transmitting communicat~ons from the commlssroner to the Government, the Mayor 
may make s ~ c h  remarks as he thrnks necessary. 

38-A. Entrustment of additional functions to Mayor.-The Government may. 
subject to the provlslons of thls Act and the rules made thereunder, by notlflcatlon, entrust 
to the Mayor such addit~onal f~ nctrons as ~t may deem necessary for carryrng out the 
purposes of this Ac t "  

PART-IV 

AMENDMENTS T O  THE COIMBATORE ClTY MUNICIPAL 
CORPORATION ACT, 1981 

Amendment of 6. In section 3 of the Co~mbatore Clty Mun~c~pal Corporat~on Act,1981 (heremafter T~~~~ N ~ c ,  
sectlon 3 in thls Part referred to as the 1981 Act), In sub-sectron (3), for clause (a), the follow~ng ACI 

clauses shall be subst~tuted, namely - 

(aa) a council ;". 

Substltut~on of 7. For section 39 of the 1981 Act, the following sections shall be subst~tuted. 
sect~on 39 namely'- 

"39. Prerogative o f  the Mayor.-(!) The Mayor shall have full access to all records 
of the corporatlon and may obtaln reports from the comm~ssioner on any matter connected 
w~ th  the admlnlstration of the corporatlon. 

(2) All important officral correspondence between Ihe corporat~on and the 
Government as may be declded by the counc~l shall be conducted through the Mayor 

(3) The Mayor shall be bound to transm~t commun~cat~ons addressed through 
h ~ m  by the commlssroner to the Government or by the Government to the comrnlssroner 
Whlle transm~ttlng communlcat~ons from the commiss~oner to the Government the Mayor 
may make such remarks as he thlnks necessary 

39-A. Entrustment of additional functions to Mayor.-The Government may. 
subject to the provlslons of this Act and the rules made thereunder, by notlflcatlon, entrust 
to the Mayor such add~t~onal funct~ons as it may deem necessary for carrylng out the 
purposes of thls Ac t "  

& 



AMENDMENT T O  THE TIRUCHIRAPPALI-I CITY MUNICIPAL 
CORPORATION ACT, 1994. 

sectlon 4 

"(1) a Mayor; 

(I-a) a councll ;" 

PART-VI 

AMENDMENT TO THE TlRUNELVELl ClTY MUNICIPAL 
COR70RATION ACT, 1994 

9. In section 4 of the T~runelveli City Municipal Corporation Act,1994, for clause Amendment of 
8of  ( I ) ,  the follow~ng clauses shall be substituted, namely:- sect~on 4. 

"(1) a Mayor ; 

(I-a) a council ;". 

PART-VII 

AMENDMENT TO THE SALEM ClTY MUNICIPAL 
CORPORATION ACT, 1994. 

10. In section 4 of the Salem City Municipal Corporation Act,1994, Amendment of 
for clause ( I ) ,  the following clauses shall be substituted, namely.-- section 4 

"(1) a Mayor; 

(I-a) a council;" 

PART-VII I 

AMENDMENT TO THE TIRUPPUR ClTY MUNICIPAL 
CORPORATION ACT, 2008 

11. In section 4 of the Tiruppur City Municipal Corporation Act, 2008, for clause Amendment of 
( I ) ,  the following clauses shall be substituted, namely:- section 4. 

"(1) a Mayor; 

(1-a) a council.". 

PART--IX 

AMENDMENT TO THE EROnE C lTY MUNICIPAL 
CORPORATION ACT, 2008. 

12.  In sectlon 4 of the Erode City Municipal Corporation Act, 2008, Amendment of 
for clause (11, the following clauses shall be substituted, namely:- section 4. 

"(1) a Mayor; 

(I-a) a council;" 
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